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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 16, 19931/Phalguna 25,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chain
ORAL ANSWERS TO QUESTIONS
[Transiation]

Railway Projects in Bihar
+
SHRI SURYA NARAYAN
YADAV:
SHRI UPENDRA NATH
VERMA:

*281.

Will the Minister of RAILWAYS * be
pleased to state:

(a) whether some railway projects in
Bihar are yet to be completed;

(b) if.so, the details of such projects
which have not been completed so far;

(c) the new projects proposed to be
taken up during the Eighth Plan in that State
alongwith the expenditure to be incurred
thereon, project-wise; and

(d) the steps taken by the Government
to complete these projects as per sched-
ule?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) to (d). A statement s laid on the
table of the Sabha.
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[Transiation)

SHRI SURYA NARAYAN YADAV: Mr.
Speaker, Sir, please go through the reply
given by the hon. Minister to my question. In
the part (c) of my question, | have asked as
to which new projects forrail lines have been
taken upin Biharinthe Eighth Five Year Plan
but the hon. Minister has shown in his reply
the on-going projects which are in progress
in Bihar. | want to know from the hon.
Minister whether the Mansi-Forbesganj
metre line will be converted into broad gauge
line in view of the reply he had given to the
matter raised by me in Lok Sabha under rule
3777

[English]

SHRI K.C. LENKA: Sir, the question
was whether some railway projects in Bihar
are yet to be completed. That means, all the
questions have been asked for the current
year and the detailed information has been
supplied to the hon. Member. (/Interrup-
tions). | am coming.

During the Eighth Five Year Plan, new
work is included in the Budget for 1993-94,
i.e.doubling of Karpuri Gram Siho, that is
included in the Pink Book of 1993-94 at an
anticipated cost of Rs. 21 crores. An outlay
of Rs. 0.05 crores has been provided in
1993-94 for this project. Sir, after 1993-94
what are the projects that will be taken up in
the Eighth Five Year Plan has not been
decided yet.

| am coming to the third question. The
Saharasa section which the hon. Member s
mentioning that he has requested that it
should be taken up for conversion, from my
report | do not see that Saharasa has not
been surveyed up till now. So, | assure the
hon. Member that this section will be sur-
veyed and we will examine the survey this
year.

[Translation)

SHRI SURYA NARAYAN YADAV: | .

thank the hon. Minister that he has given an
assurance forconductinga survey. Although

PHALGUNA 15, 1914 (SAKA)
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he has said that it will be started during the
Eighth Five Year Plan, it is all right that he
has accepted that he will get a survey
conducted. My other question is that the
then Railway Minister, Late Shri Lalit Narain
Mishra had approved the projects of laying

_new rail lines from Bakhtiyarpurto Bilariganj,

Madhepura to Sinheshwar and Saraygarh
to Nirmali in Bihar during his tenure as
Minister. | would like to know from the hon.
Minister, through you, whetherthese projects
for laying rail lines will be taken up and rail
lines laid during the Eighth Five Year Plan?

[English)

SHRI K.C. LENKA: | request the Mem-
ber to repeat what line he wants to know.

[ Translation)

SHRI SURYA NARAYAN YADAV:
There is an old and broken rail line from
Saraygarh to Nirmali in my area. The then
railway Minister late Shri Lalit Narain Mishra
had said that a new line would be laid there.
«Similarly, two new rail lines from Bakhtiyarpur
to Forbesganjand Madhepura to Sinheshwar
were also approved. | would like to know
whether the hon. Minister will take up these
projects.

[English)

SHRI K.C. LENKA: These proposals
are not included in the Eighth Five Year
Plan.

[Transiation)

SHR! UPENDRA NATH VERMA: Mr.
Speaker, Sir, | want to know from the Gov-
emmentwhetherarailway line from Barwadih
in Palamau district in Bihar to Chirmiri in
Madhya Pradesh via Bhandariya was de-
cided to be laid and whether a railway line
was laid in Madhya Pradesh and whether
even after acquisition of land in Bihar and
construction of platforms and stations, the
work was left incomplete. So, will the Gov-
emment complete the work and link the line

_érom-Barwadih to Chirmiri via Bhandariya ?
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[English}

SHRI K.C. LENKA: This information is
not with me at the moment. 1 will supply this
information to the hon. Member later.

[ Translation)

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, the Santhal Pargana, which was a dis-
trict in the Jharkhand area of Bihar. has
since become a division. The railway line
from Mandar Hill to Madhupur has been
surveyed for times from 1972 till date and
the report has been submitted after con-
ducting a survey from Mandar Hill to Dumka
railway by 30th November. The Deputy
Chairman of the Planning Commission had
publicly announced at Dumka on 3rd De-
cember that Mandar Hill-Dumka-Madhupur
railway line would be included in the Eighth
Five YearPlan. So, | would like to know from
the hon Minister whether Dumka-Madhupur
railway line. which has been surveyed 4
times and which is also a divisional head-
quarters and where no railway line has been
laid since independence will be included in
the Eighth Five Year Pian on priority basis?

[English]

SHRI K.C. LENKA: We have no infor-
mation about the Planning Commission's
assurance that these two lines are to be
included in the Eighth Five Year Plan. The
lines from Dhumka to Sainthia and from
Mandar Hill Dhumka-Madhupur-Dhumka -
Rampur Hat, these two lines have be::2n
surveyed and according to the survey, the
rate of retum in these two lines in poor and
minus. That is why these two lines have not
been approved by the Planning Commis-
sion So, this is the position of these two lines.

[ Translation)

SHRI HARIKISHORE SINGH: Mr.
Speaker, Sir, | want to know from the Gov-
emment as it has stated inits reply that there
is a project to convert Samastipur-
Darbhanga railway line into broad guage
line which was started by the former railway
Minister late Shri Lalit Narayin Mishra in
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1974 but not a single inch of work has been
done on it by now, whether the Government
will increase the allocation of Rs. 1 crore for
conversion of this line and will extend this
line to Narkatiagan;j?

[English}

SHRI K.C. LENKA: Sir, the Samstipur-
Dharbhanga line was estimated in 1974-75
and the approved cost at that time was Rs.
4.75 crores. Now the anticipated cost will be
Rs. 38.40 crores. This year in 1993-94, we
are giving Rs. one crore and the target has
been fixed to complete this line between
1995 and 1996 as per the availability of
funds.

[ Translation}

SHR! RAMDEO RAM: Mr. Speaker.
Sir, in 1956, a survey was conducted for
laying of a new railway line from Gaya
Junction to Tori station in Palamau district in
Bihar. But no construction work has yet
been started on it. So, does the Government
propose to start the work dunng the current
plan?

MR. SPEAKER: This question is con-
cemned with the Bihar Government..

(Interruptions)
[English]

SHRI K.C. LENKA: S, for this line, the
information is not available with me. | will
supply it to the hon. Member.

[ Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, from every point of view, Bihar
is lagging behind and it is legging behind in
respect of railways too. According to the
reply of the Minister, the work on Bagaha-
Chhitauni railway line and Samastipur-
Darbhanga railway line, as mentioned by my
Briend Shri Hari Kishore ji, is still continuing
from 1974-75. It has not yet been com-
pleted. Similarly, there is still no railway
bridge on the river Ganga in the capital city
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of Patna. This issue is not concermed with
the State Government only, but is con-
cemed with the entire country. This is re-
lateg with Nepal also. Several such ap-
proved projects are lying pending there.
Bihar is being totally neglected. So, in view
of the backward condition of Bihar, does the
Govermnment propose to complete the pend-
ing projects under atime-boundprogramme?
Secondly, | would like to know from the
Government as to how much revenue is
received from Bihar out of the totai revenue
received in the form of freight and passen-
ger fare and what percentage is spent for
expansion in the State?

MR. SPEAKER: He has no such infor-
mation. This question is about the incom-
plete railway line. lf the Minister has the
information. he will give it.

[English]

SHRI K.C. LENKA: The hon. Member
wanted to know about Bagaha-Chhitauni
rail link. This is an approved project of 1974-
75 and the sanctioned cost is Rs. 164. 09
crores. For the information of the House,
tour organisations are concemed with this
project. The Ministry of Water Resources,
the Raitways, the Govermnment of Uttar
Pradesh and the Government of Bihar are
concemed with this project. For 1991-92
and 1992-93, for these two years, the Rail-
ways have given its share. But the govern-
ment of Bihar has not given its share. That
is why, the project has been delayed. The
Water Commission has not given its share.
The Government of Uttar Pradesh has not
given a single pie till now to complete this
project.

About Patna rail bridge across the river
Ganga, | have noinformation. | will supply to
you later.

[Transiation}

SHRI RAM LAKHAN SINGH YADAV:
All the projects in Bihar are pending since
1974, 1981, 1988,1989 and 1991. The total
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distance comes to 270 kilometres. A sum of
Rs. 1200 crore is estimated to be spent out
of which only a meagre sum of Rs. 150 crore
has been allocated. In such a situation the
low pace at which the work will progress can
be imagined. Bihar is totally neglected.
Progress is not to the mark. Be it conversion
work or doubling of line or electrification,
there is no progress in any work. Will the
hon. Minister chalk out a time-bound
programme and try to get it done at the
earliest. 120 lines in the country are running
inloss. Eventhenthey are being run. Willthe
hon. Minister try to get the S.S. Light Rail-
way. which is running in loss examined new
about which the hon Minister had made a
promise on the floor of the House?

[English}

SHRI K.C. LENKA: Sir, it is ture that the
hon. Member informed the House that a
number of lines are running in loss. As
regards these lines, we have intimated the
State Government to close these lines be-
cause these lines will never give profit in
future. We are not getting the cooperation of
the State Govermment and. that is why, we
are not able totake any decision about these
lines. ’

Secondly, regarding the conversion,
Bihar has got a large portion of the conver-
sion. Out of 350 Km, Bihar has got 145 KM
of conversion.

So far as the doubling of the line is
concerned, Bihar has got 336 Km of
doublings.

Itis ture that due to constraint of funds,
the progress is not stififactory and now we
are trying to complete the lines which are
very important according to the funds avail-
able. inthe Eighth Five. Year Plan, we have
taken decision and we have given priority
we will first complete the continuing lines
and then we will start the new lines.
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[Translation]

Production of Sugarcane
+ .

SHRI BALRAJ PASSI:

DR. RAMKRISHNA
KUSMARIA:

*282.

Will the Minister of AGRICULTURE be
pleased to state:

(a) the production of sugarcane in the
country dwing 1992-93, State-wise;

(b) whether the Govemment propose
to formulate any programme for providing
more technical know-how to the farmers,
especially of Uttar Pradesh, to boost the
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production of sugarcane; and
(c) if so, the details thereof?
[English)]

THEMINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): (a) to (c). Statement is laid on the
Table of the Sabha.

STATEMENT

(a) The final estimates of production of
sugarcane for 1992-93 have not yetbecome
due from the States. However, according to
the present assessment, the likely produc-
tion of sugarcane during 1992-93 in major
growing States is as under:-

(In lakh tonnes)

State Production State Production
Andhra Pradesh 130.2 Bihar 75.0
Guj'arat 98.9 Haryana 80.0
Kamataka 180.0 Maharashtra 305.0
Orissa 45.0 Punjab 73.5 '
Tamilnadu 192.0 Uttar Pradesh 1054.0
Others 66.4 All-India 2300.0

(b) and (c). Techincal know-how for
increasing the production of sugarcane is
being provided by Indian Council of Agricul-
ture Research, Cane Development Depart-
ment of Uttar Pradesh, State Agricultural
Universities of Uttar Pradesh and Sugar
Mills through Sugar Development Fund.
The Government of India is also formulating
a National Schemé on Sugarcane Develop-
ment for various States’ including Uttar
Pradesh. The scheme is likely to include
supply of quality seeds, intensive plant
protection,measure, Demonstration of new
Technology of Sugarcane, improving ra-

toon cultivation and training of farmers and
extension workers for quick transfer of tech-
nologies in sugarcane production.

[Translation)

SHRI BALRAJ PASSI: Mr. Speaker,
Sir, 1 would like to know from the hon.
Minister as to when the National Scheme on
Sugarcane Development formulated by the
Govemment is likely to be announced and
the time by which it will be implemented.

SHRI ARVIND NETAM: The scheme
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about which the hon. Member has pointed
out is still under consideration and a deci-
sion in this regard will be taken very soon.

MR. SPEAKER: What do you mean by
very soon? How long will it take to be
decided?

SHRI ARVIND NETAM: Since it in-
volves Planning Commission, Ministry of
Food and Ministry of Agriculture, all will
decide it after mutural consultations.

SHR!I BALRAJ PASSI: Mr. Speaker,
Sir, the reply to my first question is not
satisfactory. The hon. Minister has men-
tioned in his reply that there is the highest
production of sugarcane in Uttar Pradesh. |
would like to know from the hon. Minister
whether the ratio between the number of
sugar factories set up there and the produc-
tion of sugarcane in the state is proper. The
licences for more than 50 sugar factories to
be set up in Uttar Pradesh are lying pending
and these have not been cleared. Is it not
affecting the production of sugarcane? How
long would you take to clearthese factories?

SHRI ARVIND NETAM: Mr. Speaker,
Sir, it is true that the number of sugar mills
in Uttar Pradesh is not sufficient. But the
work for setting up of sugar mills comes
under the jurisdiction of the Ministry of Food.
Only that Ministry can take a decision in this
regard.

[English]

SHRIANKUSHRAO RAOSAHEB TOPE:
Is it a fact that in the name of sugarcane
development, funds are collected in crores
of rupees, but as the Committee does not
sanction and disburse the-same, crores of
rupees have been diverted to other Depart-
ments instead of giving it to the sugarcane
development.

Moreover, for want of fertiliser, sugar-
cane cannot be developed and the farmers
" cannot purchase the fertilisers because of

the high cost. Will the hon. Minister recon-
" sider to give subsidy to reduce the cost of
fertilisers?
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SHRI ARVIND NETAM: This Sugar De- -
velopment Fund is under the Ministry of
Food.

MR. SPEAKER: This is on technology
for the sugarcane factories.

[Translation)

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, | would like to request the hon.
Minister of Agriculture because he is an
advocate for farmers and he is a Kisan
Pandit too. With his efforts, there has been
considerable increase in the production of
sugarcane in Uttar Pradesh. But now the
prodction is going down. The reason for the
decrease in production is that 37 per cent of
total produce is sent to mills, and the remain-
ing sugarcane is sent to crushers. As a
result the farmers get only half the price of
the rest of the sugarcane. Besides, the
sugar mills are run till May or June. With the
result, the crop of sugarcane withers in the
field itself. The capacity of mostily sugar
mills is 12 or 800 tonnes. The farmers do not
get the cost of sugarcane. That is why the
farmers having been discouraged, have
reduced sowing the sugarcane now. This
year, there has been less production of
sugarcane in Uttar Pradesh as compared to
the last year. | would like to know from the
hon. Minister the reasons for it because he
is a sympathiser of farmers. Sugarcane
department oversees the production of sug-
arcane but licences are given to the mills by
Food Department and....

MR. SPEAKER: Shri Mishrajj, it is re-
lated to technology in order to increase the
production of sugarcane. ’

SHRIRAMNAGINAMISHRA: The hon.
Minister is my advocate. That is why | re-
quest him to ask the Food Department and
the Govemment of India to increase the
number of sugar mills and provide timely

‘ remunerative prices of sugarcane to farm-

ers so that farmers could be benefited.
MR. SPEAKER: It is not so.

SHRIRAM NAGINA MISHRA: Sir, he is
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our advocate. | may say so that it is not a
technical matter. This is his property. His
property is being ruined by the Department
of Food. That is why | want that he should
plead the case.

THE . MINISTER OF
AGRICULTURE(SHRIBALRAMJAKHAR):
Mr. Speaker, Sir, the production of sugar-
cane has been increasing for the last six
years. It has not been reduced. This is the
first year when there has been a little short-
fall in the production of sugarcane. The
reason is that sowing of crops has been
reduced by 6 per cent and last year the
production of sugarcane was in abundance.

= Consequently, its crushing has been contin-
ued beyond the scheduled time. He is right
in his statement that much sugarcane was
not crushed. You have just mentioned 37
per cent and | say it is on the high side. Itis
not 37 percentbutitis only 32 percent. This
is the factual position. Now the question
arises as towhat ratio we should have forthe
production of sugarcane, who much sugar
cane we want to produce. How much sugar

we want to produce? How can we provide _

remunerative prices to the farmers. That is
why we have asked the Ministry of Food to
hold a meeting and solve the problems.

Not only some of your applications are
lying pending but a large number of applica-
tions from Maharashtra is also pending.
Lastyear crop was the best when 250 million
tonne of sugar cane was produced and it has
been increasing for the last six years. In
Uttar Pradesh, there has been an increase
of 10 per cent in the production of sugar-
cane. You may imagine the speed of in-
crease. Now | would like to tell you that there
has been an increase of 10 per cent during
the last six years from 1986 to 1991. It has
notbeen decreased during the last six years.
It has been going on increasing. This is the
first year when there has been a shortfall. |
have already explained the reason.

| also agree with the views of the hon.
Member Shri Tope Sahib from Maharashtra
that there has been a great demand for
setting up sugar mills. But we have to ponder
over it. If we produce excess sugar then
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other items will be affected. The farmer also
wants money. If we produce sugar in abun-
dance, it will create a problem. If there is a
shortfall in production, it harms the farmers.

- Therefore, there must be a ratio between

demand and supply so that farmers could
not be harmed.

Secondly, foodgrains are also to be
produced. Itis a 100 per cent irrigated crop.
It consumes maximum water. We agree
with you that mills should purchase the
entire quantity of sugarcane. If we prepare
‘Khandsari’ we get loss. Besides this the
percentage production of Khandsari is also
less. Recovery is also less and the farmers
get less money.

[English]

All these things have to be sorted out in
this manner.

[Translation)

SHRI RAM NAGINA MISHRA: Would
you like to plead the case?

SHRI BALRAM JAKHAR: Yes, | will
plead the case firmly.

[English]

SHRI AKBER PASHA: Sir, the price of
sugar has gone up, prices of fertilizers have
gone up. in Tamil Nadu, there has been only
a marginal increase of Rs. 30 per tonne. |
feel that it has got to be considered for
enhancement of sugarcane in the interest of
the farmers.

MR. SPEAKER: You please understand
that this question relates to sugar
techonology and nothing else.

(Interruptions)
[Translation)
SHRIMATI SHEELA GAUTAM: Mr.
Speakey, Sir, through you, | would like to

know from the hon. Minister as to what is the
latest position of the fifteen sugar tactories
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which had been sanctioned last year for
Uttar Pradesh. The sugarcane is getting
spoiled there.

MR. SPEAKER: Please see, this ques-
tion relates to sugar technology and you are
asking a question relating to licence.

SHRIMAT!I SHEELA GAUTAM: Facto- |

ries having new technology have been sanc-
tioned. Please explain it.

SHRI BALRAM JAKHAR: | will plead
their case with the Ministry of Food.

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, through you, i would like to
‘now from the hon. Minister.....

MR. SPEAKER: Itis a question of sugar
technology.

SHRI RAJNATH SONKAR SHASTRI:
-."st you should listen to my question.
I'nrough you | would like to know from the

.~ Minister that in Uttar Pradesh particu-

y in eastern U.P. lakhs of. acres of farren
.. vdlying unctilised. Supply of some fertilisers
an push up the production of sugarcane.
And the hon. Minister was saying that there
has been a shortfall in production of sugar-
cane in eastem U.P. for the last five six
years.

[English]

MR. SPEAKER: | will disallow the ques-
tion if it does not relate to the main question.

(Interruptions)
[ Translation)

SHRI RAJNATH SONKAR SHASTRI:
Sir, it has increased by ten percent while the
fact is that in the Eastem Uttar Pradesh and
in various other parts of the State the pro-
duction of sugarcane has declined. | would
like to know from the hon. Minister, whether
this barren land which is not in use would be
brought under sugarcane cultivation and
with the help of laboratory tests and chemi-
cal fertilisers the production would be in-
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creased.

SHRI ARVIND NETAM: Mr. Speaker,
Sir, the production of sugarcane is directly
related toirrigated land while the hon. Mem-
ber is talking about the barren land. Unless
the arrangements of irrgation are made, the
production of sugarcane will not be feasible.
Therefore, the barren land can be utilised in
other way. | think that it will not be wise to
produce sugarcane in such a way.

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, | would like to know from the
hon. Minister, whether good quality of sug-
arcane seeds are not being made available
intime in Madhya Pradesh and Uttar Pradesh
tofarmers. New varieties of sugarcane have
been developed which gets ready within
eight months and which gives nine to ten
percent sugar content. Such seeds are not
being supplied in time. Secondly, the sugar-
cane development councils at various places
are not functioing properly due to the paucity
of funds. Consequently, the tarmers are
unaware of the good seeds and advanced
techniques. What steps are being taken to
set all these things right?

SHRI ARVIND NETAM: Sir, constant
endeavour is being made by the Centrai
Government to distribute good quality seeds
to all the states. The utilisation of the seeds
depends on the State Government, -the
agriculture department or the sugarcane
department. If the hon. Members would like
to know, why all these things could not be
donein Uttar Pradesh and Madhya Pradesh,
then as far as | know it is not true. | think the
seeds were made available and they were
also properly utilised.

[English}

SHRIS.B. SIDNAL: The sugarcane tech-
nology is a very imporant subject. In this
country, we cannot compete in the interna-
tional market because of low standard of
production in India as compared to other
countries. In the Eighth Five Year Plan, the
rural development has been provided. Rs.
30000 lakhs. Has, the Government any
proposal to start any institution for the tech-
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[Translation)

SHRI ARVIND NETAM: Sir, it has been
the endeavour of the Government to
maximise production of sugarcane so that
the cost of production at the national and
international level may come down. The
Govermment is making efforts in this direc-
tion.

MR. SPEAKER: Are you going to setup
same institution for development of sugar-
cane technology?

SHRI ARVIND NETAM: There are a
number of such institutions and we are
strengthening them. At present there are
such institutions in almost every State, which
are working in this direction.

[English}

SHRI BALRAM JAKHAR: At present,
the technical know-how for increasing the
production of sugarcane in the country is
being provided by the Indian Council for
Agricultural Research (ICAR), Cane Devel-
opment Department of Uttar Pradesh, State
Agricultural Universities of Uttar Pradesh,
and sugar mills through Sugarcane Devel-
opment Fund (SDF).

All this is being done and we are doing
something much more than that. For your
information, | may inform you that the follow-
ing strategy has been suggestedtoincrease
the production of sugarcane in the country.

(1) Increase production and availabil-
" ity of disease free quality seeds of
new improved varieties and cover-
ing large area under above seeds

to improve yields.

(2) Adoptingintensive plant protection
measures, while emphasising on
adoption of Integrated Past Man-
agement (IPM) Emphasis will be
laid on plant protection measures
mostly in areas where incidence of
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diseases and pest cause decrease
in sucrose content.

(3) Demonstration of new technolo-
gies of sugarcane production inc
cluding ratoon Management, use
of micro-nutrients, proper water
mangement etc.

(4) Inter-cropping of sugarcane with
other suitable crops such as sun-
flower, soyabean, wheat,
repeseed/mustard.

(5) Toimprove the yield of ratoon crop
in mill and non-mill areas.

(6) Traning of the farmers and exten-
sion personnels on technologies in
. sugarcane production.

And we are trying'to put up Krishi
Vigyan Kendra% (KVKs) where we want to

-give technical know-how to our farmers for

seven weeks, three weeks or for three
months period, so that they might have the
latest technology at their disposal. And we
have to do something much more than that
to increase the efficiency of sugar mills. At
present, they are having old technologies.
We want to have something new which will
give more yield. Sugar must become a by
product and sugar itself should not be the
only product. It should become a by-product
giving some other thing so that it becomes
more remunerative to the farmers.

[Translation]

SHRISATYA PAL SINGH YADAV: Mr.
Speaker, Sir. though the hon. Minister has
said that technical know-how for sugarcane
developmentis being provided by the Indian
Council of Agricultural Research. Sugar-
cane Development Board of Uttar Pradesh,
the state Agriculture Universities the Sugar
Development fund, the fact is that sugar-
cane Development Board is unable to give
any information to the farmers in this regard,
Out of the total sugarcane produced in the
country, fifty percent is produced by Uttar
Pradesh alone. | would like to know from the
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" hon. Minister if something is being done for
the sugarcane farmers of Uttar Pradesh, to
provide them the technical knowledge by
setting up Sugarcane Research Board or
Research Centre in Uttar Pradesh under the
National Scheme. If it is so, what is the
proposed plan of action of the hon. Minister?

[English]

SHRI BALRAM JAKHAR: In Uttar
Pradesh, there are three institutions which
are doing this job. There is no problem in
" that.

[ Translation)

SHRI HARCHAND SINGH: Mr.
Speaker, Sir, the hon. Minister belongs to
" Punjab. The sugrcane growers in Punjkab
are suffering liss while the Government
sugar mills claim that they have to suffer the
loss by purchasingthe sugarcane. So, should
sugarcane not be grown.

(Interruptions)
[English)

MR. SPEAKER: It is a highly technical
question.

[ Translation)

SHRIBALRM JAKHAR: We willhaveto
ask the State Government about it. The
efficiency of the mill mangement will have to
be monitored and if need be they will have to
be pulled up for lapses. (/nterruptions)

[English)

SHRI SABHANADRSWAR RAO
VADDE: Mr. Speaker, Sir, the entire sce-
nario of the sugar production canbe changed
drastically in Uttar Pradesh. In the answer,
the Minister has stated that Uttar Pradesh
produces nearly 47 per cent of the totat
sugar production. But is it not a fact that
there is a low yield per hector, that is 45
tonnes per hectare when compared with
Tamil Nadu’s 100 per cent yield and
Maharashtra’s 92 per cent yield and conse-
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quent low yield of sugar per hectare of only
4.3 tonnes as against 10 tenes of yield per
hectare in Maharastra?

One of the basic reasons is that till. now,
20 per cent of the sugarcane producing are
ain Uttar Pradesh is not having the irrigation
facilities. In view of this fact, will the Govemn-
menttake all possible steps to provide irriga-
tion facilties just line in Maharashra, Tamil
Nadu and in all ether States where 100 per
cent irrigation facilties are there? Uttar
Pradesh is having only 85 per cent irrigation
facilities. So, will the Govermment take ad-
equate steps to provide funds from the rural
developmental programmes to provide irri-
gation facilities to sugarcane growers there?

MR. SPEAKER: We have Irrigation Min-
istry for this purpose.

SHRIBALRAMJAKHAR: Therethe ro-

" duction is much more. There the period is

ten to fifteen menths and this crop takes
eight to nine months. That is the problem;
that takes more maturing period and more
water is needed. | think we have to concen-
trate on the conservation of water in this
respect. | am trying to convey it to the
extension services that these things shouid
be done on drip irrigation basis, so that we
save water. You are using too much of
water. The other crops go dry because of
that. We must conserve water, we must take
to other crops also.

[Translation)

SHRIMATI KESHARBAI SONAJI
KSHIRSAGAR: Hon. Speaker, Sir, many

factories are lying closed in Maharasthra

due to drought and the low production of
sugarcane. Willthe Government provide aid
and loan for the sugarcane development
and consider setting up a Krishi Vigyan
Kendra at Marathawada?

SHRI ARVIND NETAM: The hon. lady
Member has said that the sugarcane pro-
duction has gone down but as far as | know
there is not a steep fall in the sugarcane
production. We will also consider setting up
of a Krishi Vigyan Kendra.
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[English]
Engineering Colleges
*283. SHRIJITENDRANATHDAS:
SHRI SHANKERSINH
VAGHELA:

Willthe Minister ot HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the follow up action taken by the
Govemment on the recent Supreme court
-judgement regarding charging tuition fees
higher than the Government coliege fees
and striking down discretionary admissions
by managements of engineering colleges;

(b) whether any watchdog machinery
has been set up by the Govemment to
monitor and enforce the guidelines on ad-
missions prescribed by the Supreme Court;

(c) if so, the details thereof; and

(d) the progress made in the implemen-
tation of such guidelines?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE
DEVELOPMENT(DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE (KUMARI SELJA): (a) to (d). A state-
ment is laid on the Table of the House.

STATEMENT

(a) to (d). The Supreme Court in a recent
Judgement ordered for the implementation
of a scheme for regulating admissions and
fees in professional colleges. The expres-
sion ‘ professional colleges’ in the scheme
includes: (i) medical colleges, dental col-
leges and other institutions and colleges
imparting Nursing, Pharmacy and other
courses allied to Medicine, established and/
or run by private edt. ;ational institutions.

(i) colleges of eng icering and colleges
and institutions imp: riing technical educa-
tion including electronics, computer sci-

ences, established and/ or run by private

education institutions, and -
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(iii) such other colleges to which this
scheme is made applicable by the Govern-
ment, recognising and /or afficliating author-

ity.

The All India Council of Technical Edu-
cation, a Statutory body, established by an
Act of parliament, is empowered, among
other things, to fix norms and guyldelines for
charging tution and other fees and provide
guidelines and provide guidelines and uni-
versities imparting technical education. A

" meeting of the Secretaries of the concemed

State Governments was held on 11.3. 1993
to discuss ways and means forimplementa-
tion of Supreme Court Judgement. The
matter is being examined by the All India
Council for Technical Education in the light
of the discussions held in the said meeting.

The University Grants Commission has
also been asked to take appropriate action
for farming of regulations under the UGC
Act for regulating the fees which the affili-
ated collages operating on no-grant -in-aid
basis are entitled to charge.

SHRI JITENDRA NATH DAS: | am
sorry to say that there is no positive and
definite Government statement in imple-
menting the judgement of the hon. High
Court. You know Sirtoday the higher educa-
tion is so costly that it is quite impossible for
the poor students. Moreover in the recent
budget a drastic reduction of the fund in the
field of higher education is there. However,
| would like to know from the hon. Minister
what is the statewise ‘statement of these
professional colleges in respect of capita-
tion fee and the tuition fee before and after
this aspect.

Secondly | would like to know whether
the Government has any thinking to imple-
ment the very idea of the Supreme Court
judgment from the nursery level.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): So far as the detailed chart show-
ing ali the colleges and how much they have
been charging is concemed, ! think we
require notice for that.
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So far as the question of implementing
the Supreme Court judgment is concemed,
| would like to point out that there were two
judgments one in Monijain’s case which was
delivered on 30.7.1992 and the second
judgment was delivered in the case of
Unnikrishanan and others versus Andhra
Pradesh on 4.2. 1993. The 4.2.1993 judge-
ment has set out a guideline for the entire
issue of captiation fees and this is the basic
judgment on which we have to now function.
In this regard naturally because the States
are also directly concerned, the first steps
we took was to call a meeting of the Secre-
taries of Education of the States and a
discussion has taken place as to how the
gudelines give by the Supreme Court have
to be implemented. Once we come to cer-
tain conclusion, then we will take the next
step of seeing that those guidelines are
implemented.

SHRI JITENDRA NATH DAS: | am not
getting the exact answer for the second part
of my question as to whether the Govem-
ment has any thinking to implement the very
idea of the judgment from the nursery level.

MR. SPEAKER: The question is about
Engineering Colleges.

SHRI JITENDRA NATH DAS: That is
known to me. But | wanted to know whether
the Government is thinking over the very
idea. ’

My second supplementary is, a meet-
ing was held of the Secretaries of the con-
cemed State Govemments was held on
11.3.1993. It is to discuss ways and means
forthe implementation of the Supreme Court
judgment. | would like to know as to what is
the resolution and what are the wasys and
means that had been adopted in that meet-

ing.

SHRI ARJUN SINGH: Sir, no final con-
clusiop has been arrived at. So, it would not
be proper to spell out as to what discussion

took place. But we are conscious of the fact -

that Supreme Court wants these guidelines
to be implemented from 1993-94 academic
session. Therefore, we will see, before we
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cometocertain conclusions, taking the steps
along so that these guidelines are imple-
mented.

[ Transiation]

SHRI SHANKERSINGH VAGHEL: Mr.
Speaker, Sir, through you | would like to
draw your attention to the fact that we the
Members of the House are prevented from
even slight deviation from the main question
where as we are not provided with right
answers to our questions...

MR. SPEAKER: You may ask any thing
in the form of question you like but do not
waste the time.

SHRI SHANKERSINH VAGHELA: Itis
under your command..

[English}

MR. SPEAKER: Please do not guide
me. You may now come to the question.

SHRISHANKERSING VAGHELA: Okay.
[Translation]

Through you | would like to ask from the
hon. Minister whether the Government has
done commercialisation of education. Has
the Government made a provision that any
person with or without merit can seek admis-
sion to colleges for higher education by
donating money? You have mentioned here
that the All India Council For Technical
Education will monitor this. | would like to
know about the machinery through which
the Government would decide about the
captivation fee in accordance with the guide-
lines of the Supreme Court. How will the
Union Government monitor it? Will it be
done through All India Council for Technical
Education or through some other machin-
ery?

SHRI ARJUN SINGH: Mr. Speaker, Sir
the All India Council for Technical Education -
will monitor the guidelines in respect of
technical education. There are many educa-
tional institutions that are directly controlied
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by the State Governments, so they too will
have to intervene in it. All India Medical
Council would monitor the functioning of
medical institutions wherever they are. That
is why | say that by the time we reach a final
decision after holding consudtation with all
the State Govemments, the order of the
Supreme Court will remain effective. The
concemed departments are committed to
follow the order of the $upreme Court.

(English]

SHRI SHARAD DIGHE: Mr. Speaker,
Sir, it is good that action is being taken to
implement the Supreme Court judgement.
The Supreme Court had, of.course, the
laudable objective of eradicating the
captiation fees and therefore, certain
-schemes have been laid down by them. |
would like to know as to whether any anoma-
lies have been pointed ‘out by the State
Govemments in view of the guidelines is-
sued by the Supreme Court because sev-
eral State Governments, particularly the
Govemment of Maharashtra had allowed
several private colleges during the last sev-
eral years and they had been doing good
work in opening avenues for several stu-
dents to get the professional education; and
so many anomalies have srisen because of

the Supreme Court judgment; and hard- -

ships are before the institutions which are
run for a long time. So, | would ask the hon.
Minister as to whether he intends to set up
any committee to examine the real implica-
tions of the judgment, the anomalies cre-
ated by them and the hardships created by
them; and if possible, | would like to ask,
whether they can be removed. Will they
follow the judgment and try to eradicate they

evil of captiation fees?

SHRI ARJUN SINGH: Sir, I think, itis not
open for rme to go into the propriety or
impropriety of any decision of the Govern-
ment in opening such institutions in the past.
This judgment of the Supreme Court has
come in a very certain context; and in that
context, we have to implement what the
Supreme Court wanits us to do. | can under-
stand and it is possible; that is why, we are
having the discussion with the States where
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such issues willcome up andthen we will try
to resolve the whole thing in a manner so
that on the one hand the evil of captivation
fee is taken care of and on the other hand the
opportunities opened are also not closed. ,
But this has to be done after discussion. |
cannot give any opinion just now.

[ Translatibn]

SHRI NITISH KUMAR: Mr. Speaker,
Sir, through you | want to ask question
related to policy- matter which arisés out of
it only. Mr. Speaker, Sir, you may recall
whenthe Supreme Court devlieredits judge-
ment last year which was regarding such
colleges. The honurable Justices of the
Supreme Court had opned that such shops
of education should be closed and that
edciuation should also be made a funda-
mental right. And after that this second
judgement has been delivered on which my
question is mainly based. We all are ‘'aware
of the fact that Enginerring and Medical
colleges are running in the country by allow-
ing admission in arbitarary manners charg-
ing huge captition fees. You as well as
several other hon. Members of the House
must have had the experience as to how
pressure from the people of our different
coinstututencies in mounted on us for help-
ing them seek admission to those institu-
tions and their cases are also forwarded.
Keeping all these things in view | would like
to know from the hon. Minister through you
whether education in the country would be
imparted on the basis of merit or such
colleges would be kept open for those who
do not have merit, but do have money. | do
agree thatthere is a crunch of resources and
private institutions should therefore bed al-
lowed to be opened. But commerciallism in
the foeld of education cannot be allowed.
This leads to irregualrities in the field of
education and which further leads to dis-
criminations in society itself. That is why |
would like to know from the Government
through you that keeping in view the judge-
ment of the Court as also keeping in view our
commitment to the socisty, whether it would
introduce such a policy in the field of educa-
tion irgpsective of the consideration that it
comes under State Government or the -
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Central Govemment so that dispartiesin the
field of education, particularly in the field of
technical education, may be removed.

SHRI ARJUN SINGH: Mr. Speaker, Sir
the question asked by the hon. Member is
absolutely right. | do not want to refer to the
what happened in the past, but ever since
the Supreme court has delivered this judge-
ment, it has become amply avident that
such a situation may be created on that
basis about which he has made a reference.
The Government is committed to implement
it in toto. We simply want that the points that
have been raised by the State Governments
and about which hon. Dighe Saheb has just
said that care should be taken so that no-
body is neglected and so that merit may
remain a basis to ensure unifomity in admis-
sion. This is the intension of the Supreme
Court and this is what the Government
wants to implement.

[English]

SHRI A CHARLES: Sir, we will alt agree
that there should be uniformity in the admin-
istration and management of the profes-
sional colleges. | may draw the attention of
the hon. Minister through you that there are
certain well-established autonomous pro-
fessional colleges which have rendered
yeoman's service in the field of medical
education and technical education.

So, may | know from the hon. Minister
that while guidelines are issued to imple-
ment the judgment of the Supreme Court,
care shall be taken that unnecessary hard-
ship may not be caused to well - established
institutions, such as, CMC Velleore, St.
John's Medical College, Bangalore, which
have attaind intemational stature and im-
portance and that their autonomy and their
functainng may not be affected in any man-
ner while implementing the judgment of the
Supreme Court?

SHRI ARJUN SINGH: | agree with the
hon. Member. There are certain institutions
in this country of a very high order which are
being run by private mangement. One should
nottry to decry the mangement as such. The
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point is that the Supreme Court has, in a
certain context, come to a certain decision.
Thar decsion has to be implemented. It
should be implemented in a manner so that
the basic cocemn of the Supreme Court is
taken care of

At the same time. what is the situation in
each State should be attended to in a man-
ner so that no hardship is caused and the
good service being rendered by good insti-
tutions is not jeopardised. -

SHRIMATIMALINIBHATTACHARAYA:
Sir, so far as captiation fees are concemed,
it is not just a matter of responding.to the
judgment of the Supreme Court. Butitis also
a question of announcing the Government
policy regarding capitation fees. | want to
know whether the Govemment considers
such high fees charged by educational insti-
tutions to be good or evil or necessary evil or
that. So far as the tvo Supreme Court
judgements are conce ned, there is some
difference between the two judgements on
this’ aspect. So far as the new education
policy is concemed, it is not very clear on
capitation fees. And we find that so far as
captivation fee is concemed, some times
says that it is for resource mobilisation but
we find that in most cases where capitation
fees becomes a system, it is not used for the
development of the institutions and it in-
creases money power. So, | would like to
know from the hon. Minister whether the
Govermnment would make a policy statement

‘on capitation fees in the light of the Supreme

court judgements and the new education
policy.

SHRI ARJUN SINGH: Sir, generally |
would like to say that the- Government is not
supportive and has never been supportive
on the principle of capitation fees over and
above what has been laid in the prospectus
or whatever is the rule. We are however
awrae and the hon. Member is also awre
that something eise had been going on and
that is why, the matter went up of the court
and now, the Supreme Court has pssed a
very definite judgement. in the light of this
judgment , we will have to gointothe manner
in which the judgement has to be impleted.
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| am only saying that the implementation of
this Judgement, while tacking care of the
evil of capitation fees, should not totally lose
sight of the prevailing situation in many of
the State where colleges under private
mangemnets are rending great service to
the students and the community. That is all
| am saying and for that matter, we are under
discussion and whatever is finally decided,
| will come to the House and place it here.

DR. KRUPASINDHU BHOI: Sir, All India
council of Technical Education is a statutory
body established by an Act of Parliament
like the Medical council of India. Based on
that, the Supreme court has given a laud-
able objective on eradication of capitation
fees. Then, in the second judgement, the
Supreme count has said to charge tuition
fees, in private professional colleges, ac-
cordingto the prescribed norms given by the
Indian council of Technical ?Education and
Medical Council of India. There is already an
established norm on the fioor of the House
to take adecision as to what should be done.
If there is any lacunae in the Indian council
of Technical Education, it can be amerded
accordingly. | want to know from the hon.
Minister as to whether the judgement of the
Supreme Court will be supreme or manda-

* tory on the Parliament or the Minister or is it

only in an advisory capacity in educational
and other matters?

SHRI ARJUN SINGH: | do not have to
say that the judgement of the Supreme
Count is obviously the final word on this.

DR. KRUPAS{;INDHU BHOI: Sir, | want
a debate on this subject. ’

MR. SPEAKER: Constitution is very clear
on this. Please sit down.

SHRI RAM NAIK: There is Anti-Capita-
tion Act in Maharashtra. My question is,
taking into consideration the Supreme court
judgements, will the Central Government
consider a proposal to bring its own Anti-
Captiation Act, which will be applicable all
over India? ’

SHRI ARJUN SINGH: If discussion with
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all the State Governments is over, if that is

goingto be the consensus, then certainly we
will do that.

SHRI MUMTAZ ANSARI: It has been
pointed out in the statement made by the
hon. Minister also that there are various
bodies like' All India Council of Technical
Education, All India Medical Council, State
Govemnments Secretaries talks and UGC. |
would like to ask the hon. Minister whether
some sortof a coordination has been brought
out between all these bodies in order to lay
down certain guidelines for admission and
fees regulation or not. Secondly, will reser-
vation policy be introduced into that or not?

SHRI ARJUN SINGH: That is precisely
the process which we are undergoing at the
moment. Both the Indian Council of Medical
Research and the State Govermments arein
the proces of being consulted an whatever
ultimately comes out of that will be the basis
on which we will function.

[ Translation]

PROF. PREM DHUMAL: Mr. Speaker,
Sir the hon. Minister has also made a men-
tion in the last paragraph of his reply about
the University Grants Commission and has
said that help in this regard would also be
taken from it (Interruptions)

SHRI ARJUN SINGH: The reservation

* that is provided in law will remain as it is.

PROF. PREM DHUMAL.: Mr. Speaker,
Sir, | had raised a question twice about
irregularities committee in the field of educa-
tion that 27 fake universities are running in
the country. if the Government is keen on
conferring powers on the University Grants
Commission, them | would like to know from
the hon. Minister whether an effort will be
made to check captiation fee under the Bill
to provide more powers to the University
Grants Commission which is lying pending
in the Partiament and powers can be given
to it to take action against fake universities
and will he tryto get that the Bill passedin the
current session it self .
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[English]

SHRIMATIMALINI BHATTACHARAYA:
Please allow a full discussion on this.

[ Translation]

SHRI ARJUN SINGH: Billis lying there
in the House to be enacted, but | alone
cannot get is passed soon. | wish that it is
passed soon.

SHRICHHEDI PASWAN: Mr. Speaker,
Sir, through you | would like to know from the
hon. Minister the time he would be abie to
direct the university Grants Commission to
pay a sum of Rs. 40 crore to Bihar Govern-

ment which is outstanding against the Uni-

versity Grants Commission (UGC) as the
U.G.C. is not releasing the amount saying
that the Bihar Government is not abiding by
the norms and guidelines of U.G.C. while
the:fact is that the Government of Bihar is
abiding by the norms and guidelines of the
UG.C.?

[English)

MR. SPEAKER: This does not airse out
of the main question. But if the Minister
wants, he may reply to it.

[ Translation]

SHRIARJUN SINGH: Mr. Speaker, Sir,
the question does not arise out of the main
question, but since the matter is related to
Bihar, | would like to reply to it.

There are no two opinions about what
the hon. Member has said that the teachers
have to face some difficulties due to the
situations born out of non-compliance with
the norms and guidelines of the UG.C.
Sometime back | happened to meet the hon.
Chief Minister of Bihar with whom | heold
talks and who suggested a way out to solve
the difficulties. So, at his instance, Rs. 20
crore out of the total due amount has been
released

(Interruptions)

SHRIBHOGENDRA JHA: Mr. Speaker,
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Sir, the hon. ‘Minister has replied all the
questions in the affirmative which creates
further complications. He says that the ver-
dict of the Supreme Court woulid be imple-
mented and admission in the institutions of
private sector would be made both by taking
capitation fee as also by not taking it from
some other candidates..

MR. SPEAKER: You have not been
given time to make a speech. You have to

ask supplementary question. There is paycity
of time. So, you should ask the question as

early as possible.

SHRIBHOGENDRA JHA: Mr. Speaker,
Sir, what | want to say is that ours is a
capitalistic society. There are many capital-
ists here. Our ancestors have, also symboli-
cally suggested that wealth, that is to say
Laxmi, (the goddess of wealth) rides the owl
and Saraswati (goddess of leaming) rides
the Swan. The Government should make
two separate universities at the national
level so that people may have the
convenicence to distinguish between insti-
tutions where admission is made by taking
capitation fee and the others where admis-
sion is made on merit basis. Will the Govem-
ment think over it?

SHRIARJUN SINGH: Mr. Speaker, Sir,
whether it is own or the Swan the choice is
with the rider.

SHRIBHOGENDRA JHA: Owis hunt at
night that is why you have given them

priority.
[English}

MR. SPEAKER: Is that word parliamen-
tary?

[Translation)

SHRIARJUN SINGH: | do notwantto go
into that. The hon. Members sitting there in
front of us can only deliver lectures on that.
What | simply want to submit is that seeking
education by means of money power is not
proper anywhere. That must be checked.
There has been already some check on it,



39 Whnitten Answers

but it is not adequate. That is why 'this
question was brought before the Supreme
Court and it delivered decision judgement. It
should be intention of all of us try to imple-
-ment it together. Here the question is not as
to why I reply in the affirmative to a question
of any Member. When a particular Member
is raising some right question how then can
| say that his question is not right. The
question is we should get the cooperation of
all so that decision of the court may be
implemented. That co-operationis expected.

WRITTEN ANSWERS TO QUESTIONS
Vocational Courses

[English]

*284. SHRIMATIGEETAMUKHERJEE:
DR. D . VENKATESWARA RAO:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the vocational courses in-
troduced by UGC at the under-graduate
level have proved to be a failure;

(b) if so, the reasons therefore; and

(c) the remedial measures proposed to
be taken in these regard?

THEMINISTEROFHUMAN RSOURCE -

DEVELOPMENT (SHR! ARJUN SINGH):
(a)to(c). The UGC does not prescribe
courses in the Universities. These are pre-
scribed by each University individually.

The University Grants Commission has
not introduced any vocational Courses at
undergraduate level. However, the UGC is
operating a scheme of restructuring of
courses since 5th Plan with a view to
restructure first degree level courses in

Arts, Social Sciences, and Sciences to link’

them with developmental needs of com-
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munity and with practical experience and
productivity. This scheme implies
reorientation of existing courses already
taught in Unversities and Colleges so as to
have three components: namely, founda-
tion courses, Core Courses and Courses
of applied nature.

A sum of Rs. 5 lakhs for five years per
college is provided for implementation of
this scheme by UGC. It has been now felt
that mere vocational orientation is not
enough. In some subject areas, courses at
degree level can be designed to impart
practical skills to students for adequately
equipping them for employment or seif-
employment. This will also provide continu-
ity tovocational stream at +2 level. The UGC
intends to implement such a programme in
the 8th plan subject to availability of re-
sources.

The UGC has appointed an expert com-
mittee to identify such vocational courses
and to develop course details in consulta-
tion with employers.

[Translation)
Study of Poliution
*285. SHR! RAMASHRAY PRASAD

SINGH:
SHRI ARVIND TRIVEDI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the findings/observations of the re-
cent study conducted by the National Envi-
ronmental Engineering Institute regarding
poliution in the country;

(b)the pércentage of rise in the air
pollution in Delhi during 1991 and 92;

(c) whether a study on effect of air’
quality on human health and medical exami-
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nation of residents in relating to ambient air
quality is being monitored in Delhi; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) National
Environmental engineering research Insti-
tute (NEERI), Nagpur carried out ambient
air quality monitoring in 10 major cities of
India viz., Ahmedabad, Bombay, Calcutta,
Delhi, Hyderabad, Jaipur, Kanpur, Cochin,
Madras and Nagpur in collaboration with the
Central Pollution control Board. Compara-
tive data analysis for the ambient pollutants

monitored in 1991 and 1992 are indicated

that certain vehicular emitted pollutants are
rising in Delhi followed by Calcutta and
Bombay. Sulphur dioxide poliution was ob-
served highestin Calcutta followed by Delhi.

At present, according to the air quality
survey, the levels of sulphur dioxide and
nitrogen oxides in these major cities are well
within the prescribed limits, while the levels
of suspended particulate matter in these
cities are on the higher side. The latter is
mainly due to natural dusty conditions and
the increasing density of vehicular traffic.
While industries and motor vehicles are
required to met the prescribed emission
standards, the improvement the level of air
pollution will be offset by the increase in the
number of vehicles n metropolitan cities by
2000 AD.

(b) As regards percent rise of pollutants
in Deihi, keeping 1990 as a base lin4 year,
there were 13.6 and 38.6 rise in suspend
particulate matter and 6.7% (in both years)
rise in sulphur dioxide for 1991 and 1992
respectively.

(c) &(d). The Central Pollution control
Board(CPS) had conducted a study on the
effect on the ambient air quality on human
health in two areas of Union Territory of
Delhi namely,Trans Yamuna and Siri fort in
collaboration with All India Institute of Medi-
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cal Sciences(AIAMS), New Delhi. The study
concluded that most o the heath effects are
produced due to multiple factors and, there-
fore, any single factor may not reflect direct
relationship with the community health.
However, several respiratory oardiovascular
and other diseases may be attributed to air
pollutants viz., Nitrogen Dioxide and Sus-
pended Particulate Matter. These diseases
are aggravated further due to the multiple
factors, such as congested housing, poor
economic conditions, cooking fuel etc..

[English]
Assistance from Multilateral Fund

*286 SHRI BIJOY KRISHNA HANDIQUE:
SHRI DILEEP SINGH BHURIA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the advantage which India expects
to get from the Multilateral Fund under the
amended Montreal Protocol;

(b) whether any assistance has been
received by the Govemment from the fund;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THER MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS {SHRI KAMAL NATH): (a) India ac-
ceded to the Montreal Protocol on 19th
June, 1992 and the protocol has come it
effect for India from 19th September, 1992.
India is now obliged, under the terms of the
Protocol to phase out consumption and use
of ozone depleting substances (ODS). The
interim Multilateral fund has been estab-
lished in order to fund the efforts made by
the countries which are Parties to the Proto-
coltoimplementthe phase-out programmes.
India can expect to receive assistance de-:
pending on the number and nature of the
proposals posed to the Multilateral Fund.
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(c) to (d). Two proposals have been
sanctioned recently to the Govemment of
India by the Executive Committee of the
Muttilateral Fund-US $430,600 have been
sanctioned for institutional strengthening
and US $113,000 have been sanctioned for
projects preparation assistance.

National Parks and Sanctuaries
*287

SHRI RATILAL VARMA:
SHRIMATIMAHENDRA KUMARI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether any guidelines have been
issued by the Govemment regard to devel-
opment of national parks and sanctuaries;

(b) if so, the details thereof;

(c) the amount provided under various
schemes during 1990,1991 and 1992 for
this purpose State-wise; and

(d) the efforts made by the Government
to enlarge the network of wildlife protected
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The
broad strategy for wildlife conservation in
the country outlined by the then Prime Min-
ister on October 1, 1982 interalia envisaged
establishment of a network major wildlife
eco-systems and with adequate geographic
distribution, restoration of degraded habi-
tats to their natural state within these pro-
tected areas and rehabilitation natural state
within these protected areas and rehabilita-
tion of endangered and threatened species
and their restoration to protected portions of
their former habitats in a manner which
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provides some reflection of their original
distribution.

Wildlife management being within the
jurisdiction of the State Govemments, ac-
tion for establishment of protected areas is
taken by them in pursuance of the broad
objective of the wildlife Conservation strat- -
egy referred to above and in consonance
with the provisions of the wildlife (Protec-
tion) Act 1972.

Central Government have been pro-
viding financial assistance for the develop-
ment of National Parks and Sanctuaries.
Similarly, under special schemes financial
assistance has been provided to specific
conservation programmes in specific area
such as under project Tiger, Conservation
of Rhino, Project Elephant. These schemes
also lay down certain guidelines which
interalia stipulate (i) that the State Govemn-
ments should give a commitment not to
change the boundaries of the assisted pro-
tected area so as to reduce the area(ii) that
the recurring expenditure should be sus-
tained by the state Govemment, (iii) that the
protected areas would be managed accord-
ingtomanagement plans and (iv) thattrained
manpower will be provided for management
of national parks.

The assistance provided by Central
Govemment to State Govemments under
various wildlife conservation schemes dur-
ing 1990-91-92 and 1992-93 is indicated in
the attached statements - |1l and lIl.

The State Governments are continuing
their endeavour to enlarge the protected
area networks can be seen from the fact that
the numbers of National parks and sanctu-
aries have increased from 19 and 205
respectively in 1980 to 51 and 242 in 1986
and further to 75 and 421 in 1992.
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International Conference on Nutrition

SHRI MANORANJAN BHAKTA:
SHRI GEORGE FERNANDES:

*288.

Willthe Minister of FOOD be pleasedto
state:

(a) whether India participated in the
recent International Conference on Nutri-
tion (ICN) held in Rome;

(b) the role played by India in the
Conference;

(c) whether any decision has been
taken in the Conference regarding National
Action Plans for combating hunger and
malnutrition; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) Yes, Sir.

(b) India actively participated in the
deliberations of the Conference.

(c) to (d). The Conference resolved
that the member countries would revise or
prepare, before the end of 1994, their na-
tional plans of action with regard to various
goals and objectives, including combating
hunger and malnutrition.

[Translation)

Effect of Chemical Fertilizers

*289 SHRI RAM PUJAN
PATEL:
SHRIGUMAN  MAL
LODHA:

Will the Minister of AGRICULTURE be
pleased to state:
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(a) whether ICAR has made any study
regarding the adverse effect of chemical
fertilizers on agricultural production;

(b) if so, the details thereof indicating
the impact of chemical fertilizers on under-
ground water;

(c) whether any remedial measures
have been recommended by ICAR in the
regard;

(d) if so, the details thereof;

(e) whether Government propose to
setup an advisory body for the conservation
of soil, underground water and environ-
ment; and

(f) if so, the details thereof?

THE MINISTER OF AGRICULTURE
(DR. BALRAM JAKHAR): (a) Yes, Sir.

(b) Several field experiments have
been carried out through all India Coordi-
nated Projects and at State Agricultural
Universities. These experiments reveal that
balanced use of chemicalfertilizers does not
cause any adverse effect on agricultural
production. So far as the pollution of ground
water is concemed at the current level of
fertilizer application in the country, of about
71 kg/ ha, the impact of chemical fertilizers
is negligible.

(c) to (d). The current recommenda-
tions and the continuing research
programmes emphasise the adoption of
integrated nutrient supply through balanced
use of major and micro-nutrients, organic
manures and bio-fertilizers so that higher
agricultural production can be sustained
over a period of time with less negative
effect on the environment.

(e) No,
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(f) Does not arise.
[English)

Agricultural Production in Eastern
Region

*290. SHRI HANNAN MOLLAH: Will
the Minister of AGRICULTURE be pieased
to state:

(a) whether the Government have
launched any special schemes in the East-
em region of the country for increasing the
agricultural production in view-of low growth
rate of argiculture in that region;

(b) if so, the details thereof;

(c) whetherthe Govemmenthave evalu-
ated the impact of the said schemes; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE
(DR.BALRAM JAKHAR): (a) and (b). Gov-
emment of India had launched a Special
Rice Production Programme during 1985-
86 in Eastern Region, which was merged
with Special Foodgrains Production
Programme (Rice) and is now termed as
Integrated Programme for Rice Develop-
ment. Besides, Special Foodgrains Produc-
tion Programme on Maize and Millets, Wheat,
Pulses and Special Jute Development
Programme are being implemented in iden-
tified States of the country including Easten
region for increasing productivity and pro-
duction of relevant crops. Several other
programmes for increasing the agricultural
production (like Intensive Cotton Develop-
ment Programme, National Pulses Devel-
opment Programme, Oilseeds Production
Programme and National watershed Devel-
opment Project for Rainfed Areas, etc.) are
being implemented in the country, including
the States in the Eastem Region.

(c) and (d). Yes, Sir, The impact of
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implementation of these schemes in the
region has been reviewed by the Govern-
ment. The schemes have helpedinincreas-
ing productivity and production of the rel-
evant crops in the region. _

[ Translation]
Sugar Mills

*291.  SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of FOOD be
pleased to state:

(a) the number of sugar mills in the
country which have started productionin the
current season;

(b) the riumber of sugar mills lying
closed at present and the remedial mea-
sures adopted for reviving them; and

(c) the target fixed for sugar production
during the current crushing season?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAIl): (a) 386 sugar mills were in production
as on 31.1.93 during the current season
1992-93 (October-September). ~

(b) 28 sugar mills have not gone into
production as on 31.1.93 during the current
season 1992-93 (October-September). The
measure taken by the Govemment in this

regard are as follows:

i) A new. sugar policy has been
formulated with a view to im-
proving the financial viability of
sugar mills.

ii) State Governments have been
directed to assess the reasons
forthe non-functioning of these
mills and to take appropriate
action to ensure commence-
ment of their operations.

iii) State Governments have also
been directed that in case of
delay in commencement of

_ operations due to unavoidable
reasons,“arrangements be
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made to ensure disposal of cane
in the areas of such factories
through neighbouring factories.
iv) Where such mills had applied
and fulfilled all the conditions
laid down, loans have been
given from the Sugar Develop-
ment Fund on soft terms for
development of sugar cane in
their areas and also for
modemisation/rehabilitation of
their plant and machinery.

(c) The Committee constructed to for-
mulate the development programme for
sugar industry for the 8th Five Year Plan
period had fixed a target of 121.68 lakh
tonnes of sugar production for 1992-93
sugar season.

Administration Expenditure on

Foodgrains
*292. SHRIMATI BHAVNA
CHIKH.LIA:
SHRIMATI SHEELA
GAUTAM:

Willthe Minister of FOOD be pleased to
state:
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(a) the perquintal expenditure incurred
on procurement and transportation of vari-
ous foodgrains by the Food Corporation of
India during 1990-91 and 1991-92;

(b) whether there is continuous in-
crease in the administrative expenditure on
transportation and storage of foodgrains by
F.C.l;

(c) if so, the reasons therefor; and

(d) the corrective measures taken to
check this increase?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAl): (a) The Food Corporation of India
(FCI) procures foodgrains and transports
the stocks to consuming areas for issue
under the Public Distribution System,
Jawahar Rojgar Yojana etc. The procure-
ment and distribution expenses, inclusive of
expenses on transportation, incurred by FCI
were as under:-
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(b) No Sir,

(c) and (d). Question do not arise
(English)

Multinational Companies in Agricul-
tural Sector

*293. SHRIMOHAN SINGH (DEORIA):

Will the Minister of AGRICULTURE be .

pleased to state:

(a) whether the Government propose
to encourage multinational companies to
enter the agriculture sector;

(b) if so, the reasons therefor; and

(c) thelikely impact on farming commu-
nity?

THE MINISTER OF AGRICULTURE
(SHRIBALRAMJAKHAR): (a) Since 1986,
MRTP/FERA companies have been pemmit-
ted to enter in the area of certified high
yielding seeds. In the New Industrial Policy,
1991 seed was considered a high priority
industry for automatic approval of venture
with 51% foreign equity.

(b) and (c). The New Policy on Seed
Development of 1988 aims to provide farm-
ers with the best planting material available
anywhere in the World to boost productivity
and income of the farming community.

[Transiation]
Sale Through P.D.S
 *294. SHRISURENDRAPAL PATHAK:

Will the Minister of CIVIL SUPPLIES, CON-

SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION be pleased to state:

(a) whether the sale of foodgrains
through the Public Distribution System has
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declined continuously for the last two years;
(b) if so, the reasons therefor; and

(c) the steps taken to boost the sale
through P.D.S?

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A.K. ANTONY); (a) to
(c). The off take of foodgrains (wheat plus
rice) by the State Govemments/UT Admin-
istrations, both in 1991 and 1992 has been
substantially higher than that in the years
priorto them. the sale of foodgrains from the
Public Distribution System (PDS) is chiefly
dependent on the difterences between price
levels of the foodgrains in the open market
and those on the PDS.

Environmental Projects of Rajasthan

* 295. SHRI GIRDHARI LAL
BHARGWA: Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) the details of the projects launched
in Rajasthan for improvement of environ-
ment during the last three years;

(b) Ugeweoessachievedsofanand

.(c) the projects proposed to be launched
in near future?

THE MINISTER OF STATE IN THE .
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The
details of the projects initiated by the Minis-
try of Environment and Forests during the
last three years in Rajasthan for improve-
ment of environment are as under:

1.  Aprojectfordemonstration of tech-
nology for fodder production in
degraded lands/sand dunes was
initiated in 1990-91 10 be imple-
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mented through Central Arid Zone
Research Institute (CAZRI), Jodh-
pur. Anamount of Rs. 13.12 lakhs
was released to CAZRI.

An extermnally aided project, as-
sisted by Overseas Economic Co-
operation Fund (OECF) Japan, on
Afforestation and Pasture Devel-
opment along Indira Gandhi Canal
was initiated in 1991. The total
project cost is Rs. 107 crores. The
main objective of the project is to
protectcanal, agriculturalfields etc.
from the desert sands and to meet
the local needs of fuel and fodder.
An expenditure of R3. 14.47 crores
has been incurred i1 December,
1992 and an area of about 11,878.
has been covered by that time.

Another extermnally aided affores-
tation project for Aravalli Hills,
also assisted by OECF, Japan,
has been started in April, 1992.
The expenditure incurred till De-
cember, 1992 is Rs. 4.14-crores
and 20,000 ha. have been cov-
ered. The objective is to check
desertification and restore eco-
logical status by reafforestation,
and also to increase the produc-
tion of fuelwood, -fodder, timber
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1,15 000 ha. and distribution of
750 lakhs seedlings.

The agreement for a project on
Dungarpur Integrated Wastelands
Developments was signed with
Swedish International Develop-
ment Agency (SIDA) on 4.3.1992
at a total cost of Rs. 28.14 crores.
This project will cover Dungarpur
district and the main objectives are
rehabilitation of degraded lands
through afforestation, soil and
moisture conservation, exploitation
of natural resources on sustain-
able basis for the needs of the
people. The expenditure incurred
till December, 1992 was about
Rs.36.83 lakhs.

Five districts have been selected
for constitution of Paryavaran
Vahinis during the cumrent year.
The scheme is aimed to encour-
age public participation in creating
environmental awareness and for
controlling environmental degra-

The National Envirorimém
Awamess Campaign(NEAC)

etc. to meet the local needs. The was latmched during the years
project cost is Rs. 166.9 crores. -1990-91, 1991-92'and- 1992-93.
The project will cover an area of . The details are a%undec®™ -
S.No. Years No. of Financial Assistance
Orgns. . granted (Rs.)
i) 1990-91° 26 2,85,2500
i) 1991-92 28 2,-91,00

iii) 1992-93 62 4,01,000
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7. A new Centre on Environmental
Information System (ENVIS) has
been set up on ‘Desertification’ at
the Central Arid Zone Research
Institute (CAZRI), Jodhpurin 1991-
92 for collection, storage retrieval
and dissemination of information.

8. A Desert Ecology Fellowship has
been instituted during 1991-92 a
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objective of the project is to study
the desert ecology in recognition of
the contribution of the Bishnoi Com-
munity to nature conservation. A
Committee has been constituted
at the University of Jodhpur for
award of first fellowship.

9. Two research projects with a total
outlay of Rs. 4.35 crores have

the University of Jodhpur. The been funded in 1992-93 as under:
S.No. Title of the Project Name of Duration
Institution (Years)
i) Assessment and Sarita 2
evaluation of Impact Society,
of environmental Jdaipur
pollution on tribal
population in the
Mineral activity. of
Tribal sub plan region
of Rajasthan
ii) An epidemiological SB.P. 3
study on endemic Government
fluorosis in tribal College

areas of Southemn
Rajasthan

(b) The above projects have been
proceeding satisfactoiily.

(c) The above projécts are continuing
in nature.

[English]
Pollution in Yamuna

*296. SHR!I  MADAN

- KHURANA:
SHRI JEEWAN SHARMA:

LAL

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the rank of the river Yamuna among
the most polluted rivers in the country;

(b) the factors causing pollution in the
Yamuna; :

.= (c) the details of industrial units along

the Yamuna which have taken pollution
control measures;

(d) the details of industrials units which
have not taken pollution control measures
and the action taken against them;

(e) whether Delhi Poliution Control
Committee carried out any study on the



73 Written Answers

Najafgarh Drain;

(f) if so, the details and the out-come
thereof; and;

(g) the steps taken or proposed to be
taken to check poliution in the Yamuna,a
particularly in the Capital?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
EST (SHRI KAMAL NATH): (a) Thereis no
interse ranking of poliuted rivers. However,
Yamuna, in certain stretches, is one of the
highly polluted rivers in the identified list of
sucr rivers.
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(b) The quality of river water of Yamuna
is affected due to point sources like muncipal
andindustrial effluents and non-point sources
like run off from agricultural fields, bringing
residual pesticides, cattle vallowing, wash-
ing and bank side activities.

(c) and (d). A statement is attached.

(e)to(g). Accordingtothe study carried
out by the Deihi Pollution Control Committee
on Najafagarh Drain, noindustrial ordomes-
tic effluent should be discharged in the drain
without suitable treatment. A scheme of
pollution abatment of river Yamuna includ-
ing Delhi segment is under consideration of
the Government.
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' Payment of Compensation

*297. SHRI MOHAN RAWALE: Wwill
the Minis}er of RAILWAYS be pleased to
state:

(a) the number of cases of compensa-
ion claims from the victims of railways
accidents pendingin various Railway Claims
Tribunals as on December 31, 1992 and the
amount of compensation claimed;

(b) since when these cases are pend-
ng;

(c) the reasons for delay in settling of
such cases; .2

(d) the average time usually taken in
settling of such cases; and

(e) the time by which the pending
cases are likely to be settled?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a@ 511 claim
cases were pending as on 31.12.92 and the
amount claimed was Rs. 7.82 crores.

(b) 16 cases priorto 1989,20 of 1989,54
of 1990 96 of 1991 and 325 of 1992.

(c) There is no delay in overall disposal
of such cases by Railway Claims Tribunal.
However, settlement in some cases is de-
layed due to the following reasons:

i)  Non-attendance by applicantsiheir
counsel or adjournments sought
by them to produce requisite evi-
dence.

ii) Adjoumments sought by the appli-
cants/their counsel to prove the legal heir-
ship.

(d) The average time taken insettling

" such cases is approximately six months.
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(e) Though all out efforts are being
made by the Railway Claims Tribunal to
settle the cases expeditiously, yet it is not
possible to set any time limit as it depends
on the applicantsitheir counsel to produce
requisite evidence and help in expenditing
the finalization of cases.

[Translation)

Effluent From Alcohol Inddstﬁes

*298. SHRIMATISAROJ DUBEY: Will
the Minister of ENVIRONMENT AND FOR-
EST be pleased to state;

(a) whether the Central Pollution Con-
trol Board has given permission to alcoho!
industries to use their effluent for irrigation
purposes;

(b) whether the Government have
examined the matter thoroughly before grant-
ing permission;

(c)' if So. the details thereof;

(d) the effect of such polluted water on
agriculturel fields; and

(e) the corrective steps taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The
Central Poliution Control Board (CPCB) have
not given permission to alcohol industries to
use their effluent for irrigation purposes, but
has informed the State Pollution” control
Boards on 15.10.1992, that units bearing
proof of intent of Biomethanisation before
31.12.92, may be exempted from any agtion
and further in case of failure to compiy,
closure notices may be served. It was also
intimated that standards related to land
treatment through ferti-irrigation are being
developed.
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On reviewing the matter, the Central
Govemnment has communicated to the Cen-
tral Poliution Control Board and to all the
States that, industries may use the effluent
for ferti-imigation only after primary treat-
ment with methane recovery. For all other
modes of discharge, the standards have

been already prescribed & continue to be in
force.

(b) and (c). On representations re-
ceived from State Governments, and anum-
ber of industries including distillery industry,
the Govemment constituted a Committee
on December 6, 1991, to examine the
existing standards for emission and efflu-
ents from the medium and large scale distill-
ery units, and, to propose, if required, stan-
dards for such units which are examined,
based upon the receiving body for the efflu-
ents, canying capacity of the receiving body
for the emission, and the age, location and
site of the unit.

The Committee recommended inter alia,
that scientific studies on agricultural
utilisation of treated distillery waste needs
%0 be camied out in a carefully planned
manner in cooperation with agricuttural uni-
versities/research institutes under different
agrochmatic zones. The proposal of this
Commiitiee was examined in the Central
Pollution Control Board (CPCB) who recom-
mended that ferti-imigation for agriculture
from bio-methanation process can be tried
with abundant caution on an experimental
basis. The matter was discussed with the
State Govemments on 17 August, 1992,
and it was decided that distilleries should
adopt bio-methanation for recovery of en-
ergy with biodigesters and reduce the or-
ganic loading 1o a tolerable amount before
using the effluent for ferti-irmigation. Subse-
quently, the Govemment advised CPCB to
convey the decisions of the meeting to the
Stale Pollution Control Boards, and, that
standards need to be evolved by March 31,
*993, by CPCB so that the final notification
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could be issued by September,1993. Itwas
pointed out that there was no relaxation of
standards. CPCB was also advised to
clarify to the States that any distillery adopt-
ing ferti-irrigation had to take concrete steps
for installation of bio-menthanation plants
by December, 1992. They were also ad-
vised to reiterate to the States thatthere was
no relaxation in the standards, as ferti-
irngation was distinct from disposal on land.

Distillery effluent standards were dis-
cussed in the Standards Committee of the
Govemment where it was decided that ferti-
irrigation could be tried on an experimental
basis and the Indian Agricultural Research
Institute would develop a monitoring proto-
col based upon soil characteristics, crop
pattem and hydraulic loading based on the
abovefieldtrials. This decision was commu-
nicated to IARI who have submitted a
proposal for carrying out the studies in the
three sugar producing regions in the coun-*
try, namely, Andhra Pradesh, Tamil Nadu-,
and Uttar Pradesh.

(d) and (e). Studies have indicated that
the distillery effluent contains high nutrient
value which could be utilised for agricultural
use as a fertilizer, in addition to irrigation.
Steps have been initiated to develop a moni-
toring protocol on the basis of crop pattem,
hydraulic loading of the effluent and soll
characteristics, in order to avoid any ad-
verse effect on the soil and ground water.
The standards for ferti-irrigation to be issued
by Govermment, will be based on the recom-
mendations of the Central Pollution Control
Board, the Indian Agricultural Research In-
stitute & the State Govemment.

[English}
Autonomous Colleges
*299. PROF. K.V THOMAS: Will the

Minster of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:
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(a) whether the Government envis-
aged a target of 500 colleges all over the
country to be developed as autonomous
colleges by the end of Seventh Plan;

(b) if so, the break-up of the target
actually achieved in this regard, State-wise;

(c) the reasons for not achieving the
target; and

(d) the steps taken or proposed to be
taken in this regard during the Eighth Plan/

THE MINISTER OF HUMAN
. RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). National Policy
on Education -1986, envisaged that, in view
of mixed experiences with the system of
affiliation, autonomous colleges will be helped
to develop in large numbers. Programme of
Action, 1986, envisaged that about 500
colleges should be developed as autono-
mous colleges in 7th Plan. In pursuance of
this, UGC circulated in January, 1987, re-
vised quidelines on the Scheme of Autono-
mous Colleges to all State Governments
and universities. According to the informa-
tion funished by UGC, 102 colleges were
functionin as autonomous colleges at the
end of the 7th plan period as per the details
given below.

Name of No. of autonomous
the State colleges
Andhra Pradesh 16
Guijarat 2
Madhya Pradesh 28
Orissa 5
Rajasthan 5

Tamil Nadu 44

Uttar Pradesh 2

Total 102
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Absence of adequate vigour, opposi-
tion of a few States to the Scheme on the
ground that it is elitist, apprehensions ex-
pressed by the teaching community regard-
ing increase in their work load, arbitrariness
by Managements, irregularities in the con-
duct of intemal examinations, paucity of
funds and operational difficulties in imple-
menting the scheme did not allow the full
achievement of the target.

The implementation of the Scheme of
Autonomous Colleges has been reviewed
by an Expert Committee constituted by UGC
in August, 1990. On the basis of the recom-
mendations made by the Expert Commit-
tee, UGC has decided to continue the
Scheme during the 8th Plan period. The
progress of mplementation of the Scheme
was recently reviewed in the meeting of
State Education Secretaries and Directors
of Higer Education cor.venced by UGC on
27th January, 1993. the States were ad-
vised tc speed up grant of autonomy to more
colleges and ensure full delegation of pow-
ers by State Govemments/Universisites and
regular and meaningful reciew of existing
autonomous colleges. UGC has also spon-
sored a series of seminarsin different States
to clear misconceptions about the objec-
tives of the Autonomous Colleges Scheme
so that more eligible colleges coculd be
brought within the ambit of the Scheme.

Ganga Action Plan

*300. SHRIMAT1 BIBHU KUMARI DEVI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of poliuting industries
identified under the Ganga Action Ptan and
the Extent of pollution caused by these
industries. State-Wise;

(b) the number of such industries which
have taken poliution control measures, State-
wise; and
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(c) the action taken/proposed to be
taken against the remaining industries State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRRONMENT AND
. FORESTS (SHRI KAMAL NATH): (a) to (c).
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In 1985, 68 gross polluting industries in the
States of Uttar Pradesh, Bihar and West
Bengal were ideniffied. The extent of poliu-
tion ccaused by them, the poliution control
measures adopted so far and action taken
against the defaulters are given in the state-
ment below.
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{Translation)

Futuah-islampur Railway Line

2871, SHRIVIJOY KUMAR YADAV:Will
the Minister of RAILWAYS be please to
state:

(a) whether the Goods yard located in
Patna is going to be shifted to waste land of
the Futuah Railway Station under the East-
em Railway;

(b) whether on setting up such a yard at
Futuah Station all the goods reaching Patna
via Gaya is proposed to be kept at the
Futuah Yard;

(c) whether the Government propose to
lay new broad gauge railway line linking
Futuah-Islampur and Gaya; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Yes, Sir. The Rajendra Nagar
goods shed at Patna is proposed to be
shifted to a new goods shed at Futuah.

(b) Yes, Sir.

(c) No, Sir.

(d) Do not arise -
[English]

Agro Ecology

2872. SHRIGUMAN MAL LODHA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the measures taken or proposed to
be taken by the Government to balance

ecology in view of its iimbalance by the
modem agricultural system;
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(b) whether the Government propose
to emphasize the inclusion of Agro Ecology
in the curriculam of undergraduate courses
to acquaint Agriculture Science students
with the subject; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON.CONVENTIONAL EN-
ERGY SOURC'.ES (SHRI S. KRISHNA
KUMAR): (a) Sir, Scientific land use plan-
ning based on inventories of soil. water and
climate of idifferent agroclimatic regions in
the countryy is being promoted. This will be
ensure ecological security.

(b) Yes.

(c) It is proposed to include environ-
mental sciences as a subject in the curricu-
lum for degree programmes in Agriculture.

Rabbit Breeding Farms
2874. SHRIOSCAR FERNANDES: Will
the Minister of AGRICULTURE be please to
state:

(a) whether Government proposoe to
provide financial asistance to States for
eestablishing Rabbit Breeding farms for hair
broiler and fur purposes; and

(b) if so, the amount of financial assis-
tance earmarked therefor during the Eighth
Plan, State-wise?

THE MINISTER OF STATE IN THE’
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) Yyes, Sir.

(b) No State-wise allocations have ibeen
made in ithe VIll Five Year Plan. Financial
assitance is provided on merit and on the
basis of proposals receiveed from State
Govemnments.
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Impact Pry Spell in Northern India

2875. SHRI SANAT KUMAR MANDAL.:
Willthe Minister of AGRICULTURE be please
to state:

(a) whether the Government have
eviuated the impact of dry spell on Rabi
Crops which gripped Northem India recently;

(b) if so, the details thereof; and

(c) the steps proposed to be taken oby
the Government to meet iosuch eventually?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) to (c). The Govemn-
ment evaluated the impact of weather on
Rabi crops through Weather Watch Group
constituted in the Ministry. The temperature
though remained above normal in most
parts of the Northemn India between Octo-
ber-Deceraber and in the first half of
Februaryy but subsequent wide spread rains
in most parts of the Northemn India lowered
the temperature creating a favourable con-
dition for crop growth. Thus, the dry spell
prevailed for a short period may not have
any adverse affect on Rabi crop production.

[ Translation)

Computerised Reservation facility in
Agra

2876. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of RAILWAYS be
pleased to state:

(a) when the decision to set up a Com-
puterised Resarvation Centre at Agra was
taken by the Government and the progress
made so far in the implementation of this
project; and

(b) the time by which this reservation
centre is likely to start functioning to its full
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capcity?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI: " ... /K.C.
LENKA): (a) The works for the
computerisation of passenger reservations
at Agra Cantt. and Agra Fort were sanc-
tioned during 1991-92 and 1992-93 respec-
tively.

The computerised reservation office at
Agra Cantt. has already beenicommissioned
on 11th Jan. 1993. The computerisee reser-
vation office at Agra Fort is likely to be
commissioned ibyy 30th June’ 93.

(b) Computerised reservation offices at
Agra Cantt. and Agra Fort will start fuctioning
to their full capacity ioby 1994-95.

Distribution of Kerosene in Advasi
Areas in Maharashtra

2877.SHRIBAPU HARICHAURE: Will
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC
DISTRIB. UTION be pleased to state:

(a) whetherthe Union Govermment have
received some suggestions for the Govemn-
ment of Maharashtra for smooth distribution
of Kerosene oil to backward class in irural
and advasi areas;

(b) if so, the details thereof;

(c) the steps taken on these sugges-
tions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED) (a)
No, Sir.

(b) to (d). Do not arise.
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Students Concessions in Trains

2873. SHRI SURESHANAND SWAMI:
Will the Minister of RAILWAYS be please to
state:

(a) whether any concessions are given
to school/college students in trains for at-
tending educational institutions; and

(b) if so, the details thereof particularty
to students in Uttar Pradesh? ’

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWASY (SHRI K.C.
LENKA): (a) Yes, Sir.

(b) As per extant policy, students of
schools recongnised by the Education De-
partment of the State of by the Central
Govemment (Ministry of Education) and
students of colleges affiliated to a
reecognised University are issued monthly
season tickets upto a distance of 50 km. at
half of the adult season tickete fare for
attending the educational institutions. This
facility is extended to students upto 25 years
of age in general, and upto 27 years in case
of students belonging to SC/ST. This policy
is applicable all over the country.

[English)
PDS Outiets

2879. SHRI SYED SHAHABUDDIN:
Will the Minister of CIVIL SUPPLIEES,
CONSUMER AFAIRS AND PUBLIC DIS-
TRIBUTION be please to state:

(a) the total numbere of PDS outlets as
on January 1, 1993;

(b) the break-up by urban and rural
location-wise;

(c) the average population covered by
one outlet in rural and urban areas sepa-
rately, State-wise; and

(d) the percentage of population cov-
ered by the PDs system on that date in the
country as a whole and State-wise?
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THE MINISTER OF STATE IN THE
MINISTERY OF CIVIL SUPPLIES., CON-
SUMER IAFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTERY OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) to (d). The
information is being obtained from the State
Govemments/U.T Administrations and will
be laid on the Table of the House.

Trains Cancelled due to Ayodhya
Incidents

2880. SHRI M.V.V.S. MURTHY: Will
the Minister of RAILWAYS be please to
state:

(a) the number of trains concelled dur-
ing 1992 due to Ayodhya incidents;

(b) whther such trains have been re-
stored;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) 9916 trains including 7768
eelectric suburban trains were totally or
partially conccelleed due to Ayodhya flare/
ups and subsequent bandhs in various parts
of the country.

(b) and (c). All the 9916 trains have
since been restored.

(d) Does not arise.
[ Transiation)

Raids on Fair Price Shops and
Kerosene Depots in Delhi

2881. SHRI GOVINDA CHANDRA®
MUNDA: Will the Minister of CIVIL SUP-

PLIES, CONSUMER AFFAIRS AND PUB- -

LIC DISTRIBUTION be pleased to state:

(a) the total number of raids conducted
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on the Fair Price Shops and Kerosene Oil
Depots in Delhi, zone-wise by the Enforce-
ment and Vigilance Wing of the Food and
Civil Supplies Department during 1992-93;

(b} the details in respect of each of the
raid; and

(c) the action taken/proposed to be
taken against the guilty persons?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS PUBLIC DISTRIBUTION
(SHRI KAMALUDDIN AHMED): (a) Delhi
Administration has reported that 1344 Fair
Price Shops/Kerosene Depots were checked
during the period 1.4.92 to 28.2.93 byy the
Enforcement Wing of Food Supplies and
Consumer Aftairs Department.

(b) and (c). Departmental action has
beeninitiatedin 911 cases. FIRs were lodged
in 45 cases leading to arrest of 70 perons. In
388 cases no majorirmegularities were found.

Sugarcane Crushed by Sugar Mills in
Uu.p.

2882. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of FOOD be
please to state:

(a) the total quuantity of the sugarcane
crushed in the various sugar mills in Uttar
Pradesh during 1992-93;

(b) whether this quantity is more in
comparision to the quantity crushed during
the last year; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI) (a) and (b). The quantityy of sugarcane
crusheed by the sugar mills in Uttar Pradesh
during 1992-83 season upto 15.2.1993 was
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183.12lakhtonnees (Provisional), as against
180.62 lakh tonnes on the corresponding
date last seeason, thereby showing an
increease of 2.50 lakh tones.

(c) Does not arise.
[English]

Decentralising of Super Bazar

2883. SHRI RAJNATH SONKAR

SHASTRI: Will the Minister of CIVIL SUP-

PLIES, CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION be please to state:

(a) whether attention of the Govemn-
ment has been drawn to the news item
captioned, “Das saal seatki lakhon ki vasool”
apperaing in the Jansatta of December
31,1992,

(b) if so, the salient points brought out
therein; ’

(c) the action taken thereon;

(d) whether there is any proposal to
deccentralise the wonwe® the Super Bazar;

(e) if so, the details thereof and the
reasons therefor;

(H whether there is pre-condition to |
become shareholder before becoming a
supplier in the Super Bazar; and

(g) if so, the detaits thereot and how
much money is required therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) Yes Sir.

(b)ancl(c).Sah’empoiv'nptbﬁshedini
-
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the news item and action taken there on as
reported by Super Bazar are outstanding
adjustments of various amounts with credi-
tors, suppliers etc. and also non-maintance
of fixed assets register. These accounts are
constantly reviewed by Super Bazar and
necessary adjustments are made and rec-
onciliation of outstanding balances is being
done. Super Bazar has reported that all the
fixed assets acquired by Super Bazar have
been entered into a register and annual
physical verification is now being done regu-
larly.

(d) and (e). Due to increase in the
Trading activities/increase in number of the
Regional Distribution Centres and Branches,
decentralisation is under consideration of
the Super Bazar management.

(f) and (g). No, Sir. However, in order to
geneerate a sense of responsibility the sup-
pliers are required to give security deposit
as per the scale of the business and also to
become associate number of the Store.

[ Translation)
Sugar Mills in Bihar |
SHRI MOHAMAD AL! ASHRAF

FATMI:
SHRI LAL BABU RAI:

2884.

Will the Minister of FOOD be pleased to
state:

(a) whether the Govemment are pro-
viding any assistance out of the Sugar De-
velopment Fund to the sugar mills in Bihar;

(b) if so, the sugar mills in Bihar which
have been modemised and revived with
such assistance during the last two years;
and

(c) the sugar mills in Bihar which are
proposed to be modemised with this fund
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during the ensuing year?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) Yes, Sir.

(b) During the last two years, i.e. 1991
and 1992, gnly one sugar mill, viz. M/s. The
Oudh Sugar Mills Ltd., Unit: New Swaadeshi
Sugar Mills, P.O.: Narkatiaganj, Bihar, Has
been sanctioned loan from the Sugar Devel-
opment Fund for undertaking modemiza-
tion/rehabilitation of its plant and machinery.

(c) No application from any sugar un-
dertaking in Bihar for, grant of loan from the
Sugar Development Fund for modemiza-
tion/rehabilitation is pending with the Cen-
tral Government.

[English)
Rail Travellers Service Agents

2885. DR. A.K. PATE L: Will the Min-
ister of RAILWAYS be pleased to state:

(a) the number of authorised Rail Trav-
ellers’ Service Agents in Delhi as on Decem-
ber 31, 1992;

(b) the number of applications received
upto January, 1993 in this regard; and

(c) the number of applications which
have been cleared and the target of issuing
such licences during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Sixty-one.

(b) No application was received for
appointment of Rail Travellers’ Service
Agents in Dethi area from 1.1.9310 31.1.93.

(c) None, No more Rail Travel Serviceee
Agents are being appointed in Dethi area for
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the time being as the RTSAs already ap-
pointed are considered adequate.

Soil Conservation

2886. SHRI THAYILJOHN ANJALOSE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the funds released to States for soil
conservation during the last three years,
State-wise; and

(b) ihe details of the programmes for
which the founds have been aliotted to
States, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) and (b). Following
central sector/centrally sponsoreed schemes
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are being implemented in the States and
Union Territories:

i) Soil Conservation in the
catchments of River Valley
Projects (RVP).

i) Inttegrated Watershed Manage-
ment in the catchments of Flood
Prone Rivers (FPR).

iii) Reclamation of Alkali (USAR)
Soils.

iv)  Strengthening of State Soil Sur-
vey Organisation.

v) State' Land Use Boards.

Statewise details of funds released
during the last three years, for 1989-90 to
1991-92, are given in the Statement below:

STATEMENT
(Rs. in lakhs)
Sl.No. Name of State/U.T. - Central Assistance Released
during 1989-90 to 1991-92

1 2 3

1. Andhra Pradesh 920.52
2. Arunachal Pradesh 327.92
3. Assam 411.30
4. Bihar 1206.27
5. Goa 16.80
6. Guijarat 818.75
7. Haryana 621.80
8. Himachal Pradesh 1412.30
9. Jammu & Kashmir 170.60
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(Rs. in lakhs)
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SI.No. Name of State/U.T. Central Assistance Released
during 1989-90 to 1991-92

1 2 3
- 10. Kamataka 741.14
1. Kerala 388.39
12. Madhya Pradesh 2782.40
13. Maharashtra 266.00
14. Manipur 350.34
15. Meghalaya 337.50
16. Nagaland 652.85
17. Orissa 1052.52
18. Mizoram 553.91
19. Punjab 809.11
20. Rajasthan 3822.23
21, Sikkim 461 .23
22. Tamil Nadu 831.12
23. Tripura 42149
24. Un;r Pradesh 4007.81
25. West Bengal 633.42
26. A & N Islands 17.72
27. Dadra & Nagar Haveli 2.00
28. Dethi 35.81
29. Lakashadweep 17.00
30. Pondichery 13.00

3t1. Daman & Diu -
Total 24043.75
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Opening of Museum at Ratnagiri

2887. SHRIANADI CHARAN DAS: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether the A.S.| museum at
Ratnagiri in Orissa has been opened,;

(b) if not, the reason for dely in function-
ing of this museum; and

(c) the remedial steps taken to expedite
opening of the museum?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURES)
(KUMARI SELJA): (a) No. S«

(b) and (c). The delay ® caused due to
non-supply of electricity and water connec-
tion by the local authorities.

Integrated Education for Disabled
Children

2888. SHRI MANJAY LAL: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the number of Government schools
functioning under the “Integrated Education
tor Disabled children™ scheme, State-wise/
Union Territory-wise;

(b) the amount of financial assistance
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provided to these schools during each of the
last three years, State-wise/Union Territory-
wise;

(c) whetherthe Government propose to
provide any special grants to the two de-
cades old schools having more than 200
students on their rools; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURES) (
KUMARI SELJA): (a) and (b). A statement
is attached.

{c) There is no such proposal.

(d) Does nto arise.

STATEMENT

(a) and (b). The Centrally Sponsored
Scheme of Integrated Education for the
Disabled children is being implemented
through the States/UTs. According to the
noms of the Scheme financial assistance is
sanctioned on a per child and not per school
basis. According to the information avail-
able, the number of schools, including Gov-
ernment schools, covered under the
programme is given in the annexure. Also
included in the annexure is the financial
assistance given to the State/UTs. in the last
three years)
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Voluntary Consumer Organisations in
SI I‘ .

2889. DR. R. MALLU: Will the Minister
of CIVIL SUPPLIES, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government had prepared
a list of voluntary consumer organisations in

 various States underthe Societies Registra-
tion Act and if so, when;

(b) whether the list has been updated;

and
(c) if so, the details thereof; State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) to (c). The
Ministry of Civil Supplies, Consumer Affairs
and Public Distribution, as a nodal Ministry
in the field of consumer affairs, has not
prepared any list of the voluntary consumer

organisations which have been registered
under the Societies Registration Act only.
Ministry has complied the list of more than
500 voluntary consumer organisations (un-
registtered and registered under the any Act
for the time being in force), namely Andhra
Pradesh-187, Assam-5, Bihar-26, Gujarat-
28, Goa-2, Haryana-6, Himachal Pradesh-
2,J& K-2, Kamataka-39, Keala-18, Madhya
Pradesh-5, Maharashtra-23, Manipur-1,
Mizoram-1, Orisa-20, Punjab-10, Rajasthan-
38, Tamil Nadu-34, Tripura-2, Uttar Pradesh-
14, West Bengal-4, A&N Islands-5,
Chandigarh-4, Dethi-20, Pondicherry-11.
This listhas been compiled as on 15.3.1992.

Railway Bridge at Jajpur-Keonjhar
Road

2890. SHRI SUBASH CHANDRA
NAYAK: Wil the Minister of RAILWAYS be

pleased to state:
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(a) whether the Goverment have a
proposal to construct a railway over-bridge
at Jajpur-Keonjhar Road Station;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Yes, Sir.

(b) The work of construction of a Road
overbridge was included in the Raitway’s
Works Programme 1987-88 at an antici- -
pated cost of:

Railway’s shareState Govemment's share

Rs. 109.22 lakhs Rs. 119.77 lakhs.

(c) Railway's portion of the work is
expected to be completed by March, 1994.

[Translation]
Temporary Godowns in Gujarat

2891. SHRIMAHESH KANDODIA:
. SHRI CHITUBHAI GAMIT:

Will the Minister of FOOD be pleased to
state: N

(a) the storage capacity of foodgrains in
Guijarat during the last three years;

(b)-whether the storage capacity of
temporary godowns in Gujarat has been
increased;

(c) it not, the reasons therefor; and

(d) the quantity of foodgrains damaged
in godowns during 1992-937

THE MINISTER OF STATE OF THE
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MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) The total storage capacity (Owned
' and Hired/Cover and Plinth) avilable with
Food Corporation of India in Gujarat during
the last three years has been as under:-

Year (31/3) Storage Capacity
(in lakh tonnes)
1990-91 9.04
. 1991-92 7.64
1992-93 8.12
(31/1/93)

(b) and (c). The capacity of Cover and
Plinth (CAP) godowns avilable with Food
Comoration of India in Gujarat has increased
from 0.29 lakh tonnes as on 31.3.1992 to
1.09 lakh tonnes as on 31.1.1993 due to
increase in stocks of imported grains.

(d) A quantity of 39.5 tonnes of
loodgrains was damaged while in storge in
the godowns in Gujarat during 1992-93
(upto January, 1993).

[English)
Railway Line from Jaheerabad to
Sholapur
2892. SHRI RRAMCHANDRA

VEERAPPA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Govermment propose
fto conduct surveys for new rrailway lines
trom Jaheerabad to Sholapurvia Humnabad,
Bhalki, Bidar and Gulberga in Kamataka
durimg the Eighth Plan period; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS ‘(SHRI K.C.
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LENKA): (a) No, Sir.

(b) Does not arise.

Conversion of Rangia-Mokokseleng
Raitway Line

2893. SHRI UDDHAB BARMAN: Will
the Minister of RAILWAYS be pleased to

- state:

(a) whetherthe gauge conversion works

on Rangia-Mokokseleng line has been ap-
proved;

(b) if so, the details thereof, and

(c)if not, the reasons therefor and when
it is likely to be taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) No, Sir.,

(b) Does not arise.

(c) This line isincluded in the Phase-\ of
the Action Plan under Project Uni-gauge
undertaken by this Ministry and will be taken
up in the coming years subject to avilability
of resources.

[Translation)
Samasﬁpuf-oarﬁhanga Railway Line
2894. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased to
state:
(a) the funds allocated for the conver-
sion of Samastipur-Darbhanga railway line
during the last three years, years-wise;

(b) the funds utilised, year-wise and the
progress made so far on this project; and

(c) the steps being taken for its expedi-
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tious completion and the time by which it is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA) (a) and (b). The outays provided
for Samastipur-Darbhanga gauge conver-
sion project during the last three years was
Rs.408.58 lakhs, 0.01 lakhs and 10 lakhs
respectively. An amount of Rs. 4.9 lakhs
" has been spent on this project upto Decem-
ber, 1992. The work on this section has been
taken up only recently.

(c) The work on long lead items has
been taken up. To avoid disruption to traffic
on other metre gauge sections of North
Bihar, conversion block on this line can be
taken up only after completion of conversion
on Muzaffarpur-Raxaul section scheduled
in 1994-95.

[English)
EMU Car Shead at Panskura

2895. SHRISATYAGOPAL MISRA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is a proposal to set up
EMU car sahed at Panskura (SER); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) and (b). Yes, Sir. The work of
setting up of an EMU car shed at Pankura at
an antic ipatted cost of Rs. 2.19 crores is
expected to be completed by 1994. Addi-
tional facilities have also been sanctioned in
this shed at an estimated cost of Rs.3.05
crores in the current year.
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Mush Room Cultivation

2896. SHRI HARISH NARYAN
PRABHU ZANTYE: Will the Minister of
AGRICULTURE be pleased to state:

(a) The zrea under mushrom cultiva-
tion;

(b) the production of mushroom during
the Seventh Plan period, State-wise; and

(c) the names of foreign agencies in-
volved in providing infrastructural facilties to
mushroom growers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) Estimates on area
under mushroom cultivation are not avail-
able.

(b) State-wise official estimates on pro-
duction of mushroom during Seventh Plan
are not available. However, as per rough
estimates about 7000 tonnes of mushrooms
are produced annually in the country.

(c) A number of private and Govern-
ment agencies from European Countries
like Denmark , Netherlands, ltaly etc., and
also other countries like U.S.A and Ireland
are providing know-how to develop infra-
structure facilties in the country.

University Grants Commission

2897. SHRIDHARMANNA MONDAYA
SADUL: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4477 on August, 26, 1991 and state:

(a) whether the Administrative Staff
College of India has submitted their assess-
mentreportinregardto review of the present
structure of University Grants Commission,;
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the time by which the assessment
report is likely to be submitted?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCA-
TIONAL DEPARTMENT OF CALTURE)
(KUMARI SELJA): (a) and (b). According to
the information furnished by UGC, the re-
port of Administrative Staff College of India,
Hyderabad, on Re-Organisation of Univer-
sity Grants commission, was submitted to
the Commission in October, 1991. Some of
the major recommendations of the report
are:

- Thenumberof Member of the com-
mission shouldbe increased fromthe present
strength of 12 to 16.

- UGC should have 4 or more Regional
Offices.

- The Regional Office should be
entrusted with disbursement of all grants
related to Universities and Colleges within
cenrtain limits, but the sanctiof of schemes
and proposals should be made at the Cen-
tral Office.

- TheVice-Chairmanshouldbe given
specific academic responsibilities.

- Work distribution should be
rationalised and procedure streamlined.
There should be closer monitoring of the
schemes of UGC.

(c) and d). Do not arise.

Extension of Trains to Chandigarh

2898. SHRIPAWAN KUMAR BANSAL:
Will the Minister of RAILWAYS be pleased
to state:
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(a) whether there has been a regular
demand for extending certain trains to
Chandigarh in view of the city’s importance
and unique position; and

(b) if so, the details of additional con-
nections likely to be provided to Chandigarh
during the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Some demands have been
received in this regard.

(b) At present there is no proposal to
provide any additional train for / from
Chandigarh.

Retiring Rooms at Railways Stations

2899. DR. RAJAGOPAL SRIDHARAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether railway official are allowed
to use retiring rooms at railway stations
during duty hours as well as when they are
on private journey: and

(b) if so, the terms and conditions in
both cases regarding charging rent from
them and giving allowance etc?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) and (b). Railway Officers when
travelling on official duty are entitled to free
accommodation in retiring rooms provided
there is no accommodation available in Of-
ficers; rest house or rest room and retiring
room is vacant at that time and no paying
passenger has asked for the same. While on
private journey the retiring rooms are given
to them on payment of prescribed rental
charges. Railway staff other than officers
are required to pay the prescribed rental
charges whether traveling on duty or on
private tour. Railway servants while on tour
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are entitled to the Daily Allowance for the
period of half at the station as per the normal
rules irespective of whether they stay in the
retiring rooms, rest house, etc, or not. No
Daily allowance is payable for"halts on pri-
vate account.

Scheme for Flood-Prone Areas in
Assam "

2900. SHRI PROBIN DEKA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Government propose
“to formulate a scheme to undertake relief
work in flood - prone areas in Assam;

(b) whether the Government of Assam
has forwarded any scheme in this regard;

(c) if so, the details thereof;

(d) whether the Govemnment have con-
ducted any survey in this regard;

(e) if so, the outcome thereof; and
(f) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
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is being collected and will be laid on the
Table of the Sabha.

Price of Edible Oil
2901.

KUMARIVIMLAVERMA:
SHR! RAM NAIK:

Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to $tate:

, (a)whetherthe price of edible oils have
declined at present on account of adequate
production in the country; and

(b) if so, the details of the production
and consumption of edible oils inthe country
during each of the last three years?

* THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPLLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALLUDDIN AHMED): (a) Increased
production of edible oils is the main factor for
decline in the prices of edible oils in the
country.

(b) The production and consumption of
edible oils in the country during the last 3

ARVIND NETAM): (a)to (f). Theinformation  years have been as under:-
in lakh mt
Oil year Domestic Import Consumption of
(Nov- Dct) production of eduble oils
edible oils.

1989-90 47.22 6.07 53.29
1990-91 54.00 1.02 55.02
1991-92 52.40 2.15 54.55
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Conversion of Pulgaon-Arbvi Railway
line .

2902. SHRI RAM CHANDRA
GHANGARE: Willthe Minister of RAILWAYS
be pleased to state:

(a) whether Government propose to
take over Pulgaon- Arvi narrow-gauge rail-
way line from its owner Company (Killick
Nixon & Co.) and to convert it into broad-
gauge linking with proposed Amravati-
Narkhad line for boosting the economic
development of the area;

(b) if so, the details thereof; and
(c) if not, the reason:. *herefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! K.C.
LENKA): (a) No, Sir.

(b) Does not arise.

(c) Privately owned Pulgaon-Arvi nar-
row gauge line forms part of Central Prov-
inces Railway system worked by Central
Railway in terms of an Agreement which,
inter alia, provides an option to government

to purchase the lines. The last option fell due

in 1986. The lines were incumming heavy
working losses due to stiff road competition.
Taking over of the lines would not have
altered the situation in any way. it was,
therefore, decided not to purchase these
lines. There is, ttherefore, no proposal for
conversion of Pulgaon - Arvi line to broad-
gauge and linking it to Amravati-Narkhed
proposed BG line.

Diesel Shed at Khurda Road

2903. SHRI GOPINATH GAJAPATHI:

Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Govemment have a
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proposal to set up a diesel shed at Khurda
Road in Orissa; and

(b) if so, the details thereof and the
steps taken to implement it ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS ( SHRI.KC.”
LENKA): (a) No, Sir. Only trouble shooting
gangs have been provided at Khurda Road
to give minor attention to diesel locomotives
working in that area. A fuelling installation
has also been set up at Khurda Road.

(b) Does not arise.
Warehouse at Chattisgarh, M.P.

2904. KUMARI PUSHPA DEVI SINGH:
Will the Minister of FOOD be pleased to
state:

(a) the number of warehouses pro-
posed to be opened in Madhya Pradesh
during the Eighth Plan;

(b) the places identified for the estab-
lishment of those warehouses;

(c) whether the Govemment proppse to
set up some warehouses in t he Chattisgarh
region; and

(d) if not, the steps takentoincrease the
number of warehouses in that part of the
State?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) and (b). The Food Corporation of
India tentatively proposes to construct new
godowns at Dhamtri, Meghnagar, Ujain and
Neora in Madhya Pradesh during the Eighth
Plan subject to availability of land/funds etc.
The Central Warehousing Cooperation has

_a proposal to construct a warehouse at

Badarwas with a capacity of 5000 MT during
the 8th Plan apart from adding 80000 MT to
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the existing capacity of the Corporation in
various other centers in the State.

(c) and (d). The total storage capacity
available with Food Corporation of India and
its Utilisation "as on 31.12.1992 in the
Chattisgarh region is as under:-

In Lakh Tonnes

Revenue Capacity Utilisation
Bilaspur 1.38 45%
Raipur 2.95 © 66%
Durg 1.39 38%

The capacity utilisation in the region is
therefore generally low. However the Cor-
poration has plans to construct a godown
each at Dhamtri and Neora in that region.

Central Warehousing Corporation pro-
poses to construct an additional capacity of
20000 MT in its existing centres at Bilaspur
and Raipur. It is also carrying out a surevey
tolocate new centres inthe area keeping the
market potential in view.

[ Transiation)
Production of Sugar
2905. SHRISATYNARAYANJATIYA:
SHRI  NARAIN  SINGH
CHAUDHARY:

Will the Minister of FOOD be pleased
to state:

(a) the position in regard tathe produc-
tion, demand and supply of sugar in the
country during 1992-93; and

(b) the steps taken to be selfrelint in the
production of sugar?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RAI): (a) The position is as under:-

1992-93 (October-September)
(Estimated)

(in lakh tonnes)

Stock at the beginning of
season (as on 1.10.1992)

48.34
Production: 120.00
Total availability: 168.34
Internal Consumption: 115.10

(b) The country is already self reliant in
sugar production to meet the requirements
of internal consumption in the country.

[English)
Navodaya Vidyalayas

2906. SHRI C.K. KUPPUSWAMY: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether teaching has been started
in all the Navodaya Vidyalayas in Tamil
Nadu especially in Periyar and Coimbatore
districts;

(b) if not, number of such Vidyalayas
where teaching has not yet been started in
the current year;

(c) whether buildings of all the
Navodayas Vidyalayas, especially in
Coimbatroe and Periyar districts have been
constructed;

(d) if not, the reasons therefor; and

(e) the time by which the buildings are
likely to be constructed ?
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THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT 'DEPARTMENT OF EDUCATION
DEPARTMENT OF CULTURE (KUMARI
SELJA): (a) There are no Navodaya
Vidyalayas in Tamil 'Nadu run by the
Navodaya Vidyalaya Samiti under the De-
partment of Education.

(b) to (e). Do not arise.
Promotion as Professors

2907. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the guidelines prescribed by the
University Grants Commission for promo-
tion to the post of professors in universities;

(b) whether the guidelines are being
followed by all the universities; and

(c)if not, the steps taken by the Govern-
ment against those universities violating the
guidelines?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT EDUCATION AND DEPARTMENT
OF CALTURE (KUMARI SELJA): (a) Ac-
cording to the information furnished by UGC,
the Commission has notified, in September,
1991, Regulations prescribing minimum
qualifications for recruitment to the posts of
Lecturers, Readers and Professors in Uni-
versities and colleges on the basis of merit
through all-India advertisement and selec-
tion. The Regulations have been published
in the Gazette of India dated 5th October,
1991, a copy of which is available in the
Parliament Library. The Scheme of revision
of pay scales announced by the Govern-
ment of India in June, 1987, provides that
the existing teeachers in universities and
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colleges who opt to continue to be governed
by the provisions of the Merit Promotion
Scheme formulated by UGC in 1983, canbe
prombdted to the posts of professors in the
scale of Rs. 4500-5700 subject to fulfilment
of certain conditions.

(b) and (c). According to the information
fumished by UGC, the Commission does
not monitor each appointment and promo-
tion in the universities and colleges. How-
ever, whenever cases of deviation from the
prescribed norms come to its notice, these
are referred to the concemed State Govern-
ment or university for appropriate action.

Derailment on southern Railway

2908. SHRI KODIKKUNIL SURESH:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether a train on Emakulam -
Allappuzha Sector of Southem Railway de-
railed recently;

(b) if so, the details thereof; and

(c) the steps taken by the Government
to prevent such accidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) to (c). Yes, Sir. On 3.12.1992
the locomotive of 333 Passenger train run-
ning from Ermakulam to Alleppy got derailed
between Kumbalam and Turavur stations
on Emakulam - Alleppy section of Trivandrum
division of Southern Railway. There was no
fatality or injury to any person. The Inquiry
Committee has concluded that the accident
was causedby insertion of a cotter of sleeper
between the two rail joints by some uniden-
tified persons

Immediately after the accident track
patrolling was introduced in the block sec-
tion in the interest of safety.
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Unlawful Activities of Principals

2909. SHRIRAMVILAS PASWAN:

SHRIMAT! GIRKIA DEVI:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether attention of the Govem-
ment has been drawn to the report appear-
ing in the Indian Express dated January 17,
1993 regarding alleged unlawful activities
and administrative corruption in various col-
leges in Delhi;

(b) if so, the reaction of the Govern-
ment; and

(c) the remedial measures contemplated
by the Govemment in the matter?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATIONAL
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) Yes, Sir.

(b) and (c). According to the information
furished by the University of Delhi, ali the
colleges have duly constituted Governing
Bodies competent to look into such matters.
The scheme of the Delhi University Act and
the Statutes and Ordinances made thereun-
der also provides for supervisory role of the
University.

The University has been intimated to
get the matter looked into for appropriate
action.

Quality of Pads

2910. SHRIKASHIRAM RANA: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether the pads being supplied by

MARCH 16, 1993

Written Answers 140

Andhra Polymers Private Limited have not
passed the tests for safety, conducted by
two independent internationally- reported
laboratories namely | . |. T Bombay and
Shriram Text House;

(b) if S0, whether the pads supplied by
APPL are still being supplied and used by
the Railways; and

(c) whethera CBI inquiry is proposed to
be ordered by the Government into this
matter? :

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) The testing at I.T.l., Bombay
and Shriram Test House was not in accor-
dance with the Indian Railways standard
Specifications. i

(b) Yes, Sir. The Rubber pads supplied
by APPL are as per Indian Railway Standard
Specifications duty inspected by Research,
Designs & Standards organisation, Ministry
of Railways.

(c) No, Sir.
Entrance Examination Paper of ISM
2911.SHRISURYANARAYAN SINGH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have re-
ceived any representation from the Mem-

 bers of Parliament regarding leakage of

Entrance Examinafion papers of Indian
Schools of Mines, Dhanbad held in 1992;

(b) if 80, the details thereof and action
taken by the Government thereon;

(c) whether attention of the Govern-
ment has also been drawn to a report pub-
lished in ‘Jansatta’ Delhi, dated February
13, 1993 in that regard; and
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(d) if so, the reaction of the Government
there to?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATIONAL
DEPARTMENT OF CULTURE (KUMARI
SELJA): (a) Yes, Sir. -

(b) As per the reports received from
Indian School of Mines, Dhanbad, aboy was
found copying in the examination hall during
the entrance examination conducted in
May,"1992. The School authorities lodged a
complaint with the local police as directed by
the district authorities, to investigate the
matter. Separately, the School also consti-
tuted a High Level Committee comprising of
senior faculty members to probe into the
matter. The enquiry by the local police did
not establish by leakage of question paper
so far. The High level Committee of the
School, after a detailed probing, reported
that there is no evidence to indicate any
leakage of question paper.

(c) and (d) The statement made in reply
to the Unstarred Question no. 4121 dated 4-
8-1992 was based on the reports received
from Indian Schools of Mines, Dhanbad and
hence the question of making a wrong state-
ment as stated in the “Jansatta” of 31-2-
1993 does not arise.

Foreign Assistance for Earthquake
Victims
2912, DR. SUDHIR RAY:

PROF. ASHOK ANANDRAO

DESHMUKH:
SHRI VILAS MUTTEMWAR:

Will the Minister of AGRICULTURE be

pleased to state:

(a) whether the Government have re-
ceived assistance from foreign countries for
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the Uttarkashi earthquake victims;

(b) if so, the details thereof, country-
wise;

(c) the number of the persons provided
relief out of the assistance received;

(d) whether the Government have re-
ceived complaints in regard to misappro-
priation of such assistance; and

(e) if so, the details thereof and the
action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) to (e). Information is
being collected and will be laid on the Table
of the Sabha.

Development of Fisheries in Goa

2913. SHRI VIJAY NAVAL PATIL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the details of the schemes approved
for development of fisheries in Goa during
the current year,;

(b) the assistance released by the Union
Govemnment therefor;

(c) whether the Govemment have intro-
duced a sea cage culture in Goa forincreas-
ing the fish production by utilising large area
of water bodies; and

(d) if so, the details thereof

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRIS. KRISHNA KUMAR): (a) and
(b). Govemment of India is implementing
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e following Central Sector/Certrally Spon-

sored Schemes for development of fisher-
ies, under which the States are eligible for
financial assistance;

(i) Freshwater Aquaculture

(i) Integrated Brackishwater Fish Farms
Development

(iity  Motorisation of traditional craft
(iv) Introduction of Intermediate Craft
(v) Introduction of Plywood craft

(vi) Re-imbursement of Excise Duty on
HSD Oil

(viii)  Assistance for enforcing Marine

Fishing Regulations Act

Resource enhancement through
artificial reefs & mariculture.

(viiii)

(ix)  Assistance for strengthening fish
marketing

(x) Group Accident Insurance
(xi) Establishment of Model Villages
(xiii) Savings-cum-Relief.

Central assistance is released on the
requests received from the states and
progress of implementation of the scheme.
During the current year proposals have
been received from the state only for the
programmes of motorisation of traditional
craft & re-imbuwshement of Central Excise
Duty on HSD Oil. No Central assistance has
yet been released to the state in the current
year.

(c)and (d). Central Govt. has noscheme
for introduction of sea culture in Goa.
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CraY-XMP Super Compuicr from U.S.A.

2914. SHRI R SURENDER REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Indian institute of Sci-
ence has given up plans to acquire the mutul
million Cray-XMP series super computer
from the USA;

(b) if so, the reasons therefor;

(c) whether any alternative computer
has been purchased by the Institute; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) to (d). Yes, Sir.
Keeping in view the consideraale changes
made in the Technology of Supercomputers
and availability of much better machines to
meet the national requirements which do
not have undue restrictions being imposed
by the US Government, the Government of
India has now decided to instal Distributed
Supercompulting Facility at India Institute of
Science, Bangalore. The facility consists of,
inter-alia, Parallel Computer PARAM (pro-
prietary purchase)- shared memory
supercomputer, Special Purpose Parallel
Computer-Flosolver of NAL- Proprietary pur-
chase, Numeri Vector and Graphic Comput-
ers- 16i 1860 based data parallel Vector
machines - 16 R 3000 based graphics ma-
chines (Open Tender), Minisuper/Computer
Server - Super Scalar machines, Resource
Allocator/Disk Server-50 GB Disk:
compatiable with the existing network.

Workers in Food Corporation of India

2915. SHRI GURUDAS KAMAT. Will
the Minister of FOOD be pleased to state:

(a) whether the Food Corporation of
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Indiais violating the ILO Convention of 1967
by forcing its workers to carry more than 50
kg. bags manually at a time;

(b) if so, the details thereof; and

(c) the steps Government propose to
take in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
RALl): (a) and (b). No, Sir. The ILO Conven-
tion has not yet been ratified by the Govt. of
India.

(c) Before switching over to 50 kg.
packaging, financial/operational aspects are
being examined by the Food Corporation of
India.

Flood Relief to Andra Pradesh

2916. PROF. UMMAREDDY
VENKATESHWARLU:
SHRI J.CHOKKA RAO:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the districts in Andhra Pradesh
affected by floods/ cyclone during 1991-92
and 1992-93; ‘
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(b) the amount released to Andhra
Pradesh under Central Relief Fund during
the period and the amount actually utilised;

(c) whether any Central team had vis-
ited the State of assess the situation and
recommended for relif measures;

(d) if so, the details thereof; and

(e) the steps taken to provide relief to
the affected people?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) According toinforma-
tion received from Government of Andhra
Pradesh, the Districts of Nellore, Srikakulam,
Vizianagram, Nizamabad, West Godavari,
Krishna, Guntur, Nalgonda, Chittoor,
Guddapah, Anantpur and Prakasam were
affected by flood/cyclone during 1991-92
andthe Districts of Srikakulam, Vizianagram,
Khammam, East Godavari, West Godavari,
Vishakapatnam, Krishna, Guntur, Prakasam,
Nellore, Kurnoo!l and Mahaboobnagar dur-
ing 1992-93.

(b) The amount released under the
Calamity Relief Fund (C.R.F.) and the ex-
penditure incurred therefrom are indicated
below:

(Rs. in Crores)

Year Amount released under C.R.F. Expenditure
(Central + State share) incurred
1991 -Qé 70.71 70.24
1992-93 70.70 6.50
() No, Sir. ment to provide }elief to people affected by

(d) Does not arise

(e) Steps taken by the State Govern-

flood/cyclone include:-

(i) Evacation of people from low lying
areas to safer places.
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(ii) Operation of relief camps

(iii) Dropping of food packets in the

- marooned areas.

(iv) Ex-gratia payments to the families
of the deceased. :

(v) Assistance for repair of damaged
houses.

(vi) Agriculture input subsidy

(vii) Assistance to artisans in the
handioom sector.

(Translation]

Black Marketing of Kerosen e Oil in
u.p.

2917. SHRI HARI KEWAL PRASAD:
SHRI ARJUN SINGH YADAV:

Will the Ministér of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state:

(a) the number of raids conducted dur-
ing last year on the Kerosene oil Depots in
Uttar Pradesh to check the black marketing
of Kerosene oil;

(b) the district-wise details thereof; and

(c) the number of dealerships cancelied
during the previous year due to black
.marketing?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES , CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINNISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) to (c). The
information is being collected and will be laid
on the Table of the House.
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UNDP Assistance

2918. SHRI RAM SINGH KASHWAN:

SHRIMATI BHAVANA
CHIKHLIA:

Will the Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state:

(a) whether the United Nations Devel-
opment Programme (UNDP) have agreed
to provide financial for consumer education
and other research work in the country;

(b) if so, the amount of assistance and
the time by which it is likely to be received;
and

(c) the details of specefic projects on
which this assistance is proposedto nespent?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) Yes, Sir.

(b)and (c). Underthis programme UNDP
has agreed to provide financial assistance
of US $ 6,15, 000/- in two phases to Con-
sumer Education and Research Centre,
Ahmedabad, a voluntary consumer
organisation for enhancing the capabilities
of CERC by establishing comparative test-
ing facilities for food items, domestic electri-
cal appliances and pharmaceuticals. The
project document for this-project was signed
with UNDP on 18th September, 1992 and
will be implemented over a period of two
years.

[English)

Public and Private Sector Investment
in Agriculture Sector

2919. SHRI SOBHANADREESWARA
RAQ VADDE: Willthe Minister of AGRICUL -
TURE be pleased to state:
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(a) the public and private investment in
Agriculture sector during the last three years;

(b) whether the investment has de-
creased during the last three years,

(c) if so, the details thereof indicating
the reasons for this decline; and

(d) the steps taken or proposed to be
taken by the Government to increase such
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- investments on agriculture sector to tap

unrealised potential in this sector?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) and (b). Gross Capi-
tal formation in agriculture and allied activi-
ties, which represent investment in physical
assets, during 1988-89 to 1991-92 at 1980-
81 prices are given below:

(Rs. in crores)

Year Private Public Total
Sector Sector

1988-89 2985 1680 4665

1989-90 3191 1427 4618

1990-91 3421 1538 4959

1991-92 3537€@ 1360 4897

@ Quice estimates

(c) The thrust in public sector invest-
ments in agriculture during the peiod has
been on optimising investments already,
made rather than making new start with
huge investments

(d) The strategy to increase capital
formation in agriculture will include increas-
ing the proportion of planned investment for
development of infrastructure, more effi-
cient use of resources to raise productivity
and ensuring remunerative prices to farm-
ers to induce them to go for higher invest-
ments in agriculture.

Financial Assistance to Kamataka for
““Akshaya’ Scheme

2920. SHRI K.H. MUNIYAPPA: Willthe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether the Government of
Kamataka have requested the Union Gov-
emment to provide financial assistance for
its scheme “Akashaya” for the benefit of
poor children of school going age;

(b) if so, the details thereof; and

(c) the financial assistance provided or
proposed to be provided by the Union Gov-
emment therefor?

THE DEPUTY MINISTER FOR EDU-
CATION AND CULTURE IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) No, Sir.

(b) and (c). Do not arise.
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Excavation in Suratgarh

2921. SHRI MANPHOOL SINGH: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether the Government propose
to conduct any survey for excavation of art
object related to Mohanjodaro and Harappa
period in Suratgarh; and

(b) if so, the details thereof?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) No, Sir.

(b) Does not arise.

Audio-Visual Education Centre

2922. SHRI DHARAMBHIKSHAM: Wil
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether the Union Government pro-
pose to set up an Audio-visual Education
Centre in the country with external assis-
tance;

(b) if so, the details thereof; and

(c) the financial assistance likely to be
received from abroad therefor, country-wise?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION
AND DEPARTMENT OF
CULTURE(KUMARI SELJA): (a) No, Sir.

(b) and (c). Do not arise.
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Contaminated Water in Delhi Zoo

PARASRAM
BHARADWAUJ:
SHRI BAPU HARI CHAURE:
SHRI MANIKARAO HODLYA
GAVIT:
SHRIV.SREENIVASA PRASAD:
SHRI B. DEVARAJAN:

2923 SHRI

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the newsitem cap-
tioned “The contaminated perilous waters
of the Delhi Zoo” appeared in the Pioneer
dated February 8, 1993.

(b) if so, whether due to contaminated
water in the Delhi zoo, the animals birds are
suffering from various ailments;

(c) whether any responsibility fixed in
this regard: and

(d) the steps Government propose to
take to provide fresh water to the various
animals/bird s in the zoo? :

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) The Gov-
ernment has seen the press reports.

(b) No, Sir

(c) Does not arise

(d) Drinking water is being provide
seperately in every enclosure.

Disposal of Wooden Sleepers
2924 DR.KARTIKESWAR PATRA: Will

the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:
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(a) whether any proposal for disposal of
wooden sleepers from the State Govern-
ments particularly from Orissa, is pending
with his Ministry for clearance;

(b) If so, the quantity of wooden sleep-
ers lying in disposed with the various forest
departments, statewise ; and

(c) the steps taken/proposedto be taken
to dispose of these sleepers?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir.

(b) and (c). Does not arise
Posting of Spouses

2925. SHRIV. DHANANJAYAKUMAR:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 2363
on December 8, 1992 regarding postings of
spouses and state:

(a) whether the information has since
been collecte_d:

(b) if so, te details thereof:
(b) if so, the reasons therefor: and

(d) the time by which information is
likely to be collected?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) to (d). Yes. Sir. A
copy of the quidelines issued by the Deptt.
of Personnel & Training on posting of hus-
band and wife at the same station is at-
tached as statement . Delhi Administration
has intimated that its Directorate of Educa-
tion is concerned with the posting of teach-
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ers and non-teaching staff of schools run by
them and since Delhi is a single station,
there is normally no difficulty in posting of
supouses in Delhi when both partners hap-
pen to be teachers or the staff of the Direc-
torate of Education. Where one of he spouses
belongs to a transferable Central Gowt. Ser-
vice i.e. other than Directorate of education,

- Delhi Administration, efforts are made in

individual cases to arrange his/her posting
in Dethi wherever possible in consultation
with the concerned cadre authorities.

STATEMENT
New Delhi, the 3.4.86.
Office Memorandum

Subject. Posting of husband and wife at
the same station.

The question of formulation of a policy
regarding the posting at the same place of
husband and wife who are in Gowvt. service
or in the service of Public Sector Undertak-
ings has beenraisedin Parliament and other
forums on several associations. Govt.’s
position has been that requests of Govt.
servants and employees of public sector
undertakings for posting at the same station
usually receive sympathettic consideration,
and that each case in decided on merits
keeping in view the administrative require-
ments.

2. The Govt. of India have given the
utmost importance to the enhancement of
women's status in all sectors and all walks of
life . Strategies and polices are being formu-
lated and implemented by difterent Minis-
tries of the Central Govt. to achieve this end.
It is also considered necessary to have a
policy which can enable women employed
under the Govt and the Public Sector un-
dertakingstodischarge their responsibilities
as wife/mother on the one hand and produc-
tive workers on the other. more effectively.
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it is the policy of the Gowt. that as far as
possible and within the constraints of admin-
istrative feasibility, the husband and wife
should be posted at the same station to
enable them to lead a normal family life and
to ensure the education and welfare.of their
children.

3. In Feb. 1976, the then Department of
Social Welfare had issued a circular D.O.
letter to all Ministries and Departments re-
questing them to give serious consideration
to the question of posting hunband and wife
at the same station. However, representa-
tions continue to be received by the Depart-
ment of Women'’s Welfare in the Ministry of
Human Resource Developmentfrom women
seeking the intervention of that Department
for a posting at the place where their hus-
bands are posted. It has, therefore, now
been decided to lay down a broad statement
- of policy at least with regard to these em-
ployees who are under the purview of the
Govt./Public Sector Undertakings. An at-
‘tempt has, therefore, been made in the
following paragraphstolay down some guide-
. lines to enable the cadre controlling authori-
ties to consider the requests from the spouses
for a position at the same station. At the
outset, it may be clarified that it may not be
possible to bring every category of employ-
ees within the ambit of this policy as situa-
tions of husband/wife employment are var-
ied and manifold.The guidelines given be-
low are, therefore, illustrative and not ex-
-haustive. Govt. desire that in all other cases
the cadre controlling authority should con-
sider such requests with utmost sympathy.

4.The classes of cases that may arise,
and the guidelines for dealing with each
class, are given below:-

(i) Where the spouses belong to the
same All india Service ortwo of the
AllIndia Services, namley IAS, IPS
and Indian Forest Service (Group
A); v
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The spouse will be posted to the
same Cadre by providing for a
cadre transfer of one spouse to the
Cadre of the other spouse subject
to their not being posted by this
process to their home cadre.
Postings within the Cadre will, of
course, fall within the purview of
the State Gowt.

Where one spouse belongs to one
of the All India Services and the
other spouse belongs to one of he
Central Services:-

The cadre controlling authority of
the Central Service may post the
officer to the station or if there is no
post in that station, to the State
where the other spouse belonging
to the All India Service is posted.

Where the spouses belong to the
same Central Service;

The Cadre controlling authority may
post the spouses to the same sta-
tion.

Where the spouses belongs toone
Central Service and the other
spouse belongs to another Central
Service:- ’

The spouse with the longer service
atastation may apply to the appro-
priate cadre controlling authority
and the said autghroty may post
the said officer to the station, or if
there is no postin that station to the
State where the other spouse be-
longing to the other Central Ser-
vice is posted.

Where one supouse belongs to an
All India Service and the other
spouse belongs to a Public Sector
Undertakings:
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(vi)

(vii)

The spouse employed under the
Public Sector undertaking may
applly to the competent authority
and said authority may post the
said officer to the station, or if there
is no post under the PSU in that

.station, to the State where the

other spouse is posted.

Where one spouse belongs to a
Central Service and the other

spouse belongs to PSU:-

The spouse employed under the
PSU may apply to the competent
authority and the said authority
may post the officer to the station
or if there is no post under the PSU
in that station, to the State where

_the other spouse is posted. If, how-

ever, the request cannot be granted
because the PSU has no post in
the said station/State , then the
spouse belonging to the Central
Service may apply to the appropfi-
ate cadre controlling may-apply to
the appropriate cadre controlling
authority and the said authority
may post the said officer to the
station or if there is no post in that

. station, to the state where the

spouse employed under PSU is
posted.

where one spouse is employed
under the Central Govt. and the
other spouse is employed under
the State Gowvt.

The spouse employed under the

Central .Govt. may apply to the
Competent authority and the com-
petent authority may post the said
officer to the station or if there is no
post in that station to the State
where the other spouse is posted.

5. As will be seen from the illustrations
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given above, they do not cover all possible
categories of cases which may arise. In fact
itis not possible to anticcipate all the catego-
ries'of cases. Each case, not covered by the
above guidelines will have to be dealt with
keeping in mind the spirit in which these
guide lines have been laid down and the
larger objective of ensuring that a husband
and wife are, as far as possible and within
the constraints of administrative conve-
nience, posted at the same station.

6. Ministry of Finance etc. are requested
to bring the above instructions to the notice
of all administrative authorites under their
control an ensure compliance.

7. In so faras persons serving in Indian
Audit and Accounts Department are con-
cemed, these orders is in consultation with
the Comptroller and Auditor General of In-
dia.

8. This issues with the concurrence of
the Department of Public Enterprises.

9. Hindi version will follow.

Sd-
(Mrs. Aarti Khosla)

Joint Secretary to the Govt. of
India.

To

All Ministries/Departments of the Govt.
of India (As per standard list with usual

number of spare copies.)

Economy Measures
2926. SHRI HARIN PATEAK: Wili the
Minister of RAILWAYS be pleased to state:

(a) the details of economy erasures
adopted by his Ministry to reduce the expen-
diture; and
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(b) the amount saved during 1992-93
as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) an action Plan has been
launched to achieve improvement in the
Operating Ratio. Broad areas to reduce
expenditure are:

1. Manpower Planning.
2. Energy conservation

3. Improvement in specific Fuel
consumption.

4. Botter asset utilisation.
5. Investment Planning, etc.

(b) Despite a number of post-budgetary
factors like higher rate of Dearness Allow-
ance, increase in electricity tariff, increase
in steel prics due to decontrol, increase in
prices of petroleum products etc., the Ordi-
nary Working Expenses have been
contgained and in the Revised Estimates an
additional amount of Rs. 115 crores only has
been provided over the Budget Estimates of
Rs. 10,460 crores.

Doubling of Quilon -Trivandrum Line

2927. SHRI A. CHARLES: Willthe Min-
ister of RAILWAYS be pleased to state:

(a) the progress made so far in the
doubling of Quiion-Trivandrum railway line;

(b) the phnase-wise details of the work

planned to be executed thereon and the

time scheduled fixed for its completion;
and

(c) the stps taken for its early compila-
tion in view of difficulties being taced by
people due to traffic congestion?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) 3%.

(b) and (c). The work is planned for
execution in the 8th Five Year Plan period
subject to availability of .resources. Land
acquisition work has already been taken up.

[ Translation]
Unicef Aided Projects

2928. SHRI RAM LAKHAN SINGH
YADAV: -
SHRI LAL BABU RAI:

Will the Minister of HUMAN DEVELOP-
MENT be pleased to state:

(a) the names of UNICEF aided projects
in operation in Bihar to promote the educa-
tion;

(b) the target fixed at the commence--
ment of such programmes; '

(c) the progress made so far, till date;
and

(d) the expenditure incurred thereon. till
date?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENTDEPARTMENT OF EDUCATION
AND DEPARTMENT OF CALUTURE
(KUMARI SE..1A} (a) The main project which
is being impleniented with UNICEF assis-
tancein Biharis the Bihar Education Project.

(b) The project envisages an outlay of
Rs. 360 crores over a period of five years
from 1991-9210 1995-96. The project objec-
tives are universalisation of Elementary
Education through the formal school system
and non-formal education system, func-
tional literacy, women’s education, post lit-



161 Written Answers

eracy and continuing education.

(c) and (d). A number of activities like
workshops on minimum levels of leamning,
rafionalisation of teacher units etc; distribu-
tion of text books to SC/ST students; estab-
lishment of Jan Shikhsan Nilayams; con-
struction and repair of school buildings;
training of teachers; establishment of NFE
centres; and establishment of Mahila
samakhya Units etc., have been started in
seven Districts of Ranchi, Rohtas, West
Champaran, Sitamarhi, Muzaffarpur, Chatra
and East Singhbhoom. An expenditure of
Rs. 3.91 crores has been incurred till date in
the project.

Sale of Bajra and Maize through
P.D.S.

2929. SHRIMATIKESHARBAISONAJI
KSHIRSAGAR: Will the Minister of CIVIL
SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to
state:

(a) whether the Government propose
tosellmillets, Bajara and Maize through Fair
Price Shope;

(b) if so, the time by which it is likely to
be introduced; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDIN AHMED): (a) to (c). Coarse
grains like jowar and bajara are being allo-
catedto some States for distribution through
the Public Distribution System. allocation of
jowar and bajara to States depends on
procurement levels and local preferences
for these foodgrains.
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Computerised Reservation in Delhi

2930. SHRIMATI KRISHNDRA
KUMAR DEEPA:
SHRI STAYA DEO
SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government propose
to sall railway tickets thorugh automatic
machines at all the daily booking countries
of the three main railway stations of Delhi;
and

(b) if so, the details thereof including the
cost of each machine?

THE MINISTER OF STATE IN THE
MINISTRY OF RAIL'NAYS (SHRI K.C.
LENKA): (a) At present 20 PC based self
printing ticket machines have been installed
at New Delhi station for the issue of unre-
served tickets. Five more are proposed to
be provided. It is also proposed to instal
similarmachines at Delhi Main and at Hazrat
Nizamuddin Railway Stations.

(b) The installed cost of the entire SPTM
system (PC based ) provided at New Delhi
Station will be Rs. 47, 39 m499 or Rs.
189579. 96 per machine.

[English)

Doubling of Bongaon - Barasat Railway
Line

2931. SHRI NIRMAL KANTI
CHATTERJEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any plan for con-
struction of double railway'line between
Barasat and Bongaon of Sealdah division of
Eastern Railway during the current year;
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(b) if s0, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Phase | doubling on Barasat

Bongaon i.e. for Barasat to Habra has been
“taken up so far.

(b) Details are as under:

(i) Barasat to Duttapukur (7.67 Km)-
since opened.

(i) Duttapukur to Habra (14.49 Km)

Anticipated cost of Barasat-Habra
project is Rs.24.84 crores.

Expenditure upto March '92- 8.54
crores.

Targetdate forcompletion-31.12.1994.
(c) Does not arise.
[Translation)

Growth Rate of Agriculture and Animal
Husbandary

2932. SHRI ASTBHUJA PRASAD
SHUKLA: Will the Minister of AGRICUL-
TURE be pleased to state:
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(a) the annual growth rate of agriculture

.and animal husbandry in Uttar Pradesh and

other parts of the country during the last
three years;

(b) the reasons forimbalance in growth
rate in different parts of the country; and

(c) the steps taken or proposed to be
taken by the Govemment to reduce the
imbalance?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) A statement giving
annual growth rates of net state domestic
product in agriculture including animal hus-
bandry sector at constant (1980-81) prices
in Uttar Pradesh and other major States in
the country during the last three years i.e.
1989-90, 1990-91 and 1991-92, is annexed.

(b) The growth rates in agriculture,
including animal husbandry, varies from
State to State depending upon agroclimatic
conditions, soil fertility , socio-economic fac-
tors, rainfall and weather conditions etc.

(c) Various crop production oriented’
programmes, development of annimal hus-
bandry programmes inciuding genetic im-
provement of cattie stock as also develop-
mént of infrastn~* e with special emphasis
inthe low grovth regions are the steps being
taken.
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Under Loading of Coal Wagons

2933. SHRI LAL BABU RAI: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of compensation paid for
less quantity of coal and coke consignments
loaded in railway wagons during each of the
last three years; and

(b) the action taken against the erring
officials?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Railways pay compensation
claim on account of less quantity of coal &
coke delivered as a result of pilferage or
shortage having taken place during transit.
The amount of compensation paid on coal &
coke consignments during the last three
years is as under:

Year Amount (Rs. in lakhs)
1989-90 342.08
1990-91 678.85
1991-92 483.90

(b) Whenever shortage of coal & coke
is found to be due to negligence of railway
staff, necessary disciplinary action is taken
against them. ’

[English]

Conversion of Rupsa-Bagricoposhi
And Naupada-Gunupur Railway line

2934. SHRI SIVAJI PATNAIK: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether the Government have de-
cided to convert the Rupsa-Bagiriposhi and
naupada-Gunupur via Parala khemandi
narrow gauge lines into broad gauge;
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(b) the estimated cost of these projects;
and

(c) the time by which work is likely to be
undertaken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) and (b). Rupsa- Bangriposi is
included in the action plan Phase-| of ‘Project
Uni-gauge’ taken up by this Ministry. For
Rupsa-Bangriposi conversion a Final Loca-
tion Survey to determine the present day
cost has been included in the Budget. For
Naupada-Gunupur a survey has been in-
cluded in the Budget for 93-94 to determine
the cost and traffic potential after conver-
sion to consider its inclusion in the Action
Plan.

(c) Work on Rupsa-Bangriposi conver-
sion will be undertaken during 8th plan
period subject to availability of resources.
Decision regarding Naupada-Gunupur will
be taken based on the results of the survey.

Railways Projects in A.P.

2935. SHRI G.M.C. BALAYOGI:
SHRI DHARMABHI KSHAM:
SHRIM.V.V.S. MURTHY:

Will the Minister of RAILWAYS be
pleased to state:

(a) the details of the railway projects
(newlines, conversion and doubling of exist-
ing lines) approved for execution in Andhra
Pradesh during 1992-93 and progress made
so far, project-wise; and

(b) the projects proposed to be under-
taken during 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) The projects taken up in 1992-
93 and their progress are as under;
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Name

Progress (Upto 31.12.92)

1. Miraj-Londa (188 kms.)

2. Hospet-Hubli-Goa (489 kms)
(with linked fingures)

3. Guntur-Guntakal & Guntakal-
Kalluru(458 kms.) with
lifting of Kalluru-Dharma
varam (76 kms.)

4. Secunderabad-Dronachalam&

Secunderabad-Bolaram (331 kms.)

5. Katpadi- Pakala-Tnupatl .
(104 kms)

Work just started.

Work just started.

78%

28%

Work just started.

(b) The foillowing new projects have
been approved to be included in the Budget
of 1993-94:-

1. Peddapalii-Karimangar-Nizambad
- New Line

2. Gajapatinagram-Vizianagaram

Grants to Bihar

2936. SHRIMATI GIRIJA DEVI:

SHRI MANJAY LAL:

SHRI RAM VILAS PASWAN:

SHRI RAM LAKHAN SINGH
YADAV:

SHRI CHHEDI PASWAN:

SHRIMATI PUSHPA DEVI
SINGH:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have with-
held grants due to the Govemment of Bihar
as subsidy for the revised pay scale of
teachers putting the Bihar Universities in a
cation system in the State;

(b) if so, the reasons therefor; and

(c) the time by which the grants are
likely to be released?

" THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE)

__AKUMARI SELJA): (a)to (c). In pursuance of

the National Policy on Education-1986,
Govemment of India announced in June,
1987, a scheme of Revision of Pay Scales of
teachers in universities and colleges and
other measures for maintenance for stan-
dards of higher education. The Government
also decided to provide financial assistance
to the State Governments to the extent of
80% of the additional expenditure involved
in implementation of the Scheme. The Cen-
tral assistance was 10 be providéd for the
period from 1.1. 1986 to 31.3.1990. The
payment of control assistance was subject
to the condition that the entire Scheme of

revision of pay-scales together with all the

the date of implementation and the scales of
pay.
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" In pursuance of this, Govemment of
Biharformulated a scheme of revision of pay
scales of teachers in universities and col-
leges in the State and submitted it to the
central Government in June, 1990, for ap-
proval. On examination of the State
Govemment's Scheme, it was found that
certain provisions were not in conformity
with the Govemment of India’s Scheme.
The State Govemment has since been re-
quested to make necessary changes in the
scheme so that the admissible Central as-

. sistance could be released to it for its imple-
mentation.

Cancellation of Trains

2937. SHRIDILEEPBHAI SANGHANI:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether certain trains have been
withdrawn in Bhavangar Division, particu-
larly in Junagarh and Porbandar;

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the time by which these are likely to
bed restored?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Yes, Sir

(b) 1. 283/284 Bhavangar-Palitana

2. 305/306 Mahuva-Dhola
Passenger.

3. 335/338 Wansjaliya-jetalsar Fast
Passenger.

4. 313/314 Rajula Jn.- Rajula City
Passanger.
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5. 345/346 Junagadh-jetalsar
Passenger.

6. 356/360 Veraval-Khijadiya
Mixed/Passenger.

7. 277/278 Botad-Surendranagar
Fast Passanger.

(c) Water shortage.

(d) 4 pairs of trains already reestored. 2
pairs of rains permanenttly cancelled by
providing compensatory services in lieu
thereof. Restoration of remaining one pair
has not been found feasible.

Doubling of Railway Lines

2938. SHRI ANIL BASU:
SHRI SUDARSAN
RAYCHAUDHURI:
SHRI K. MURALEE DHARAN:
SHRI MANJAY LAL:
SHRI K. RAMAMURTHEE
TINDIVANAM:

DR. ASIM BALA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the names of on-going sections of
railway lines taken up for doubling of tracks
alongwith finds allocated during 1992-93,
progress made so far and schedule fixed for
completion, zone wise and project wise; and

(b) the names of projects for doubling of
tracks taken up for the Works programme
for 1993-94 alongwith funds allocated and
schedule fixed for completion, project-wise

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) and (b). A statement is at-
tached. .
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